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[Shri K. C. Reddy]
between the German combine and 
our Government will be made avail
able to the House and every oppor
tunity will be taken to take the 
House into confidence with regard to 
this matter on all essential joints. I 
hope the House will be safisfted with 
the agreement that has been entered 
into with the German combine, and 
will give its blessings and also wish 
godspeed for this project.

Mr. Chairman: The House
stand adjourned till 4-15 p .m .

w il l

The Hou92 then adjourned till a 
Quarter Past Four of the Clock,

The House re-assembled at a Quarter 
Past Four of the Clock.

[M r. D e p u ty -S p e a k e r  in  the Chair.]

DEMANDS FOR SUPPLEMENTARY 
GRANTS FOR 1953-54—C ontd .

Mr. Deputy-Speaker: The House
will now proceed with the discussion 
on the Demands for Grants. Mr. 
Gurupadaswamy. Has he changed 
his seat?

Shrl Kidwai: He wanted to avoid
your eye.

ShflTi M. S. Gurupadaswamy: In
the morning I was just stating that 
the decision of the Government to 
import..............

Mr. Deputy-Speaker: He has al
ready taken three minutes.

Shri M. S. Gurupadaswamy: No,
Sir. The decision of the Government 
to Import sugar is a very unfortunate 
one. I was stating in the morning 
some of the reasons given b y  I'Tr. 
Kidwai on the last occasion for the 
fall ill production of sugar during 
1952-53 I want to analyse the rea- 
soni and show whether they are ten
able or not.

The first reason given by liim was 
tha t there was decrease in the produc

tion of sugarcane by about 5 per 
cem........

Shri Kidwai: I do not r e m e m b e r
to ^ave said this.

Shri M. S. Gurupadaswamy: That
is the statement made on the floor of 
the House. I do not icnow whether 
he is disputing his own statement.
If he apparently means that there has 
been decrease in the production of 
sugarcane I , want to ask him what 
were the reasons for the decrease of 
cultivation of sugarcane. If the rea
sons are floods, natural calamities, I 
may draw his attention to the fact 
that in certain areas like Punjab and 
other places, conditions this year are 
far better than the conditions which 
were prevailing last year. So there 
is no reason to say'  ̂ that the sugar
cane production has decreased. Or 
it may be due to lack of enthusiasm 
or incentive in the sugarcane growers 
because the prices that they have 
been getting )have been too low. 
They might have thought of growing 
some other crop than the sugarcane 
rrop. That may be the reason but 
the solution) lies with the Ministry. 
They should have taken proper mea- ^  
sures to instil enthusiasm in the 
a\gribu).turi;slts «nd not allowed the 
acreage to fall. But no measure 
has been taken by the Government 
to prevent >decreasc in the acreagje 
of sugarcane.

The Food Minister said that there 
was a diversion of certain percentage 
of sugarcane to the manufacture of 
jaggery. The reason fo r  this diver
sion oan be attributed to the fart 
that the price 6f jaggery was a little 
bit higher and the cultivators 
thought of producing jaggery instead 
of producing sugar. But I want t^ 
ask him whether the produr*ti(m of 
jaggery in the country was insufflr- 
cient? Had he not got sufficient 
stock to meet, the local demand? 
What were the reasons for the rise 
Of price of jaggery if there had 
been sufficient demand for jaggery?
If there had been diversion of sugar
cane to the manufacture of Jaggery,



3725 Demands for

I want to know why there has not 
b e e n  sufficient decrease in demand 
for sugar. It is quite logical tb 
expect that when there is excess of 
j a g g e r y  production there should be 
s o m e  decrease in the demnad for 
suKar though not propv>rtlonately.

Shrl Kidwai: Sir. it is incorrect to 
misquote me and base the argiitnent 
on that. I had said that the jaggery 
production wa:> lower by six lakh 
tons.

8hri M. S. Gurnpadai^wamy; I am
not quoting you.

Shri Kidwai: You are misquoting
me.

Mr. Depnty-Speaker: It is on record.

Shri M. S. Ganipadaswamy: I am
quoting from ‘Commerce*.

Shri Kidwai: You can quote the 
journal.

Mr. Deputy-Spealier: Is it a jour
nal published on the authority of 
the Government?

Sliri M. S. Gurupadaswamy: No.
Sir. It is ‘Commerce* dated the 15th 
August, from Bombay.

Mr> (Depuly-Speaker: Hon Member 
may certainly refer to any journal 
but to say that the hon. Minis?ter
said so is not correct.

Shri M. S. Gurupadaswamy: Then, 
there is an observation in certain 
quarters that due to paucity
of wagons the price of sugar has gone 
up. Because there were not suffi
cient wagon facilities to collect sugar 
from the factories and distribute it 
in the various areas the price of 
sugar has gone up. If that is one 
of the real reasons for the rise in 
s u g a r  p r ic e  th e n  I want to K now  why 
th e r e  was n o t  previous consultation 
or rn-operation between the two 
Ministries concerned.

Shri Kidwai: Again you are quot
ing me.

Sliri M. S. GnrupadaKwamy: I am
not quoting you here. I am only say
ing that there has been statement in

certain quarters that the rise in sugar 
prices is due to paucity of wagons. 
If that is one of the reasons I want 
to know why there has not been 
sufficient co-operation between the 
two Ministries concerned'. After all 
sugar is an essential article of con
sumption and all measures should be 
taken to see that this important com
modity is fairly distributed in all 

parts of the land. So one part of the 
Government has obviously failed to 

co-operate with the other D^rt of the 
Government. This sort of attitude 
between the two limbs of the Gov
ernment is really absurd.
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Further there is one more impor
tant aspect of this question, viz., 
price. I want to focus the attention 
of the House on the fact that the 
price of sugar is rather high because 
of too much tax on sugar. Now for 
every ounce of sugar that one €ats 
the consumer in India has to pay one 
pie as tax. When compared to the 
total price the percentage of tax col
lected by the Government comes to 
21. But the incidence of the tax is 
mainly borne by the consumers. To
day, the sugar barons are not co
operating with the Government. On 
the other hand. Government is play
ing into the hands of the sugar 
barons. There seems to be an un
holy wedlock between the sugar in
terests and the Government. The 
proper thing would have been to ask 

the sugar barons to cut down the 
percent^e of profit.

Shri Kidwai: What is the percen
tage?

Shri M. S. Gurupadaswamy: About 
10 per cent. I do not know why we 
have not asked the sugar barons to 
cut down the rate of profit. .Why 
should we allow this rate of profit? 
Till today the sugar industriali.sts 
have failed to re-equir> or modernise 
the industry. They nave not fulfilled 
the expectations of the country. 
They have not co-operated with the
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[Shri M. S. Gurupadaswamy]
Government. It is very necessary 
that the Government should change 
its policy immediately with regard 
to tiiie rate of profit......

Mrii peiMity-SpeAlLeip: Order, order. 
He took three minutes in the morn
ing and he has now taken more than
tpn minntpR Hp mnr-t his
seat.

Sardar Lai Singh (Ferozepur— 
Ludhiana): Sir, i rise to oppose the 
demand with all the emphasis at my 
command......

Shri Feroie Gandhi (Pratapgarh 
Distt.—West cum Rae Bareli Distt.— 
East):...... and knowledge.

Sardar Lai Singh: Government pro
pose to import by the middle of 
December about 1 lakh tons of sugar. 
The sugar factories are going to start 
manufacturing sugar in the course of 
the next forty-five days or so, and 
there is said to be enough sugar in 
stock at present for several months 
to come.

Shri Kidwai: In stock or in short?

Sardar Lai Singh: Therefore, my 
suggestion Ito the hon. Minister is 
that he may kindly wait for some 
more time before actually importing 
sugar^^^ that he may realise or ap
preciate the'Correct position as it 
would be Iby the middle of December. 
The very idea of import of sugar is 
repugnant to me......

Shri Kidwai: Of course.

Saroar Lai Singh:...... as it should
be to fthe self-respect of any Indian, 
because firstly, India can produce 
any quantity of sugar that it needs; 
secondly, we have not got surplus funds 
to  waste; thirdly, this demon of un
employment is staring Ug in the face, 
and the magnitude of unemployment 
is so vast that it is necessary for us 
to explore every avenue of employ
ment and the import of 2 lakh tons

of sugar at a cost of some Rs. 15 
crores would mean depriving lots of 
people of this source of employment.

A few days ago, in reply to a ques
tion as to how and where the five 
lakht tons of sugar, that was suppos
ed to  be surplus, nad disappeared, 
the hon. Minister had reasoned out 
something like this;—

“Because the sugar prices were 
low, and gur prices were high, 
there was more consumption of 
sugar, and this led to thv shortage 
of sugar and hence the necessity 
for importing sugar.”

If this analysis of the Government is 
correct, then I must warn them that 
we may expect a repetition of this 
experience in a more severe form this 
year. On September 2nd, a meeting 
was called by the Ministry of Food 
and Agriculture where the represen
tatives of the States, sugar mills, 
canegrowers and consumers were 
present. The Bihar and U. P. Gov
ernm ent representatives, as also the 
sugar mill representatives, appre
hended a 25 per cent, reduction in the 
area under cane and corresponding 
reduction in the production. We are 
receiving more or less the same kind 
of report from other States, so that 
we can be certain that the production 
this year is going to be much less 
than that of last year. Last year it
self we had a decrease of about 2i 
lakh or 3 lakh tons of sugar from the 
figure of the previous year. Tliat 
being so, we can expect a serious 
shortage of sugar, because it is natural 
that if the production is low, the price 
of gur must be high; and if the price 
of gur is high and the price of sugar 
is low, then there will be greater 
consumption of sugar, and when there 
is greater consumption of sugar, there 
would be naturally a shortage of 
sugar and India will have either to 
import—not 2 lakh tons but perhaps 
4 llakh I tons,—or there w!li be 
black-m arket in sugar and we may 
have to undergo the bitter experience 
of sugar shortage, of 1949 and natu
rally it would be only the dealers and

Supplementary Grants 3728
for 1953-54



3729 Demands for 15 SEPTEMBER 1953 Supplementary Grants 3730
for 1953-54

the millowners who w ill benefit, and 
not the consumer or the grower.

It is alleged that sugar is being 
imported in order to cheapen Indian 
sugar. It is not sufficiently realised 
that the price of sugar in other coun
tries is low because of the abnormally 
heavy yield of sugarcane in those 
countries. In some countries, the yield 
per acre is 300 per cent, or 500 per 
cent, higher than that in India. The 
second reason is the existence of a 
highly developed cane bye-product 
industry, whereby they are able to 
take care of all waste material of 
sugarcane like leaves, bagasse etc. for 
the manufacture of cardboard, insulat
ing material and other types of manu
factures like chemicals. The third 
reawson is the low Government tax in 
those countries. These are the three 
cause : which contribute to the cheap
ness ot sugar production there. Now, 
I ask: is the Indian cultivator respon
sible for the low yield? Is he respon
sible for the high Government taxesf 
Is lie responsible for the absence of 
a cane bye-product' .ndustry? Is he 
responsible for sufficient researches 
not having been carried out to bring 
Indian cane culti\uition to the standard 
of other countries? In spite of these 
drawbacks, the Indian cane cul
tivator suffers from, I ̂ submit that the 
sugar price in India is not high as 

compared with other articles or even 
other agricultural commodities. For 
instance, on the basis of the Gaya 
market, the price index in the case of 
sugar is the lowest of all, being only 
•355 as against 523 for rice; 672 for 
wheat; 799 for gram; and 522 for com
bined commodities, so that you can 
see that the price of sugar in India is 
comparatively the lowest.

Lastly, if the price has got to be 
reduced, then it should not be the poor 
cultivator alone who should be strangl
ed or who should be made to suffer, 
but all riiust share in the sacrifice. 
Government alone charges about 18 
per cent, in ttie form of excise and 
cess which comes t̂ > about Rs. 5 per 
maund. Then again, there are ether 
underhand methods whereby the cul
tivator is being robbed. For instance,

our Government allows only four 
annas per maund for molasses which 

On the basis of sugar content is worth 
Rs. 7 or Rs. 8 a maund and Govern
ment uses all this molasses for power 
alcohol.

Shrl Ffcliti; Antttony: On a point of 
order. Can an hon. Member refer to 
Government methods as “underhand 
methods'*?

Dr. P. S. Deshmukh: He did not say
it with reference to the Government. 
He refers to others.

Mr. Deputy-Speaker: These are ex
pressions which are in the margin.

PandSt Tfaa3tur l>ts Bhargava (Gur- 
gaon): And~Mr. Anthony is raising the 
point of order.

Stfrtfar Lai Sffigh: I have not heard 
what the hon. Member said. Only a 
few days ago it was suggested that in 
fixing the price of 'ane, the cost of 
production may be taken mto account. 
The case of a Government farm was 
cited and that was the Government 
farm at !Pusa. It was said that the 
cost was only Rs. l-l-O per maund of 
cane but upon scrutiny it was found 
that (a) no rent for the land was in
cluded which is normally about Rs. 50 
in Punjab, (b) irrigation charges 
were calculated at Rs. 25 per acre, 
although the Bihar Government 
charges Rs. 60 per acre. (c) 
the carriage of cane had been calculat
ed at l i  annas per mile for a distance 
of seven miles or so, which is prepos
terously low, as the canegrower has 
to p^y a much higher x.*harge, (d) no 
supervision charge, or denreciation or 
interest weTfe included in the cost. I 
wouTci lETeg The hon. Minister lo satisfy 
himself th e s e  statements of mine are 
not correct. If all these charges are 
included, then the cost will easily go 
up to Rs. 1-8-0.

Mr. Deputy-Speaker: His time is
over. He must resume his seat.

Shri Kidwal: He hag not yet rome 
to the point. We were discussing 
cane prices.
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Sardar Lai Sinffh: i would invite 
the 'bon^ |Minister*s attention to an 
article that appeared in yesterday’s 
Statesman. The heading of that 
article is: ‘‘GIGANTIC PLAN
FOR RUSSIAN AGRICULTURE 
LAUNCHED”. Russian Government 

have decided not only to increase 
prices of crops but also to reduce 
the tax by one-half in the case 
of agriculture as they feel that the 
only way to achieve the target of in
creased production is to give price 
incentive to the farmer. I would beg 
of the hon. Minister to take into con
sideration the viewpoint of the agri
culturist.

Shrimati Sucbeta Kripalani: i do
not pretend to have any expert know
ledge of this matter, but I will tell 
you why I am speaking. When I 
got this book Supplementary Demands 
for Grants and started reading it. the 
notes and explanations given therein 
were so curious to read that I was 
tempted to make a few remarks 
Here under two heads, that is Demand 
No. 47 and Demand No. 125, money 
is asked for sugar with regard to three 
items. Firstly, compensation to sugar 
factories for loss on account of re
duction in controlled prices. This is 
according to Government’s decision 
taken in December 1952. This was 
voted last year, and as the entira 
amount was not spent it is a carry
over from last year.

Then again, Government admitted 
last year that there was a surplus 
of sugar and, “to relieve the pressure 
of stocks”—that is the language used 
here in the note—Government deci
ded to allow sugar producers to export 
to the extent of 2 lakh tons and to 
give a subsidy of Rs. 2 per maund.

Then the third demand is under 
Demand No. 125; money is asked for 
importing 2 lakh tons of sugar.

I do not understand, I am baffled 
because. I do not understand, the 
rationale behind this. If it had 
covered different periods I could have 
understood it. The decision took place 
ta December 1952 and the period under

review is January to June 1953. 
Government in their own note say 
under Demand No. 125 that in this 
period the actual take-off of sugar was 
more than what it was last year; it was
8-22 lakh tons as against 5-69 l a k h  
tons. They also say at another p la c e  
that the actual amount exported was

kittle over 6,000 tons.

Therefore I fail to understand why 
for the same period the same amount 
of sugar is imported, money is asked 
for importing it, and money is again 
asked for exporting the same amounts 
with a subsidy. What is the rationale 
behind thife.? An ordinary lay person 
like me does not understand it. 
(Interruption) .

Shi^lmati Sttcheta Kripalani: You
will please reply when your time 
comes.

Shri Kidwai; A lay person will 
have to understand.

Shrimati Sucheta Kripalani: I have 
said I am very ignorant in this matter. 
But it looks like a jigsaw puzzle, it is a 
jugglery with figures. Who are the 
experts, who are the statistician’s of 
the Government, under whose advice 
this was done?

We are told that this import is 
soup.ht in order to put pressure on 
the sugar producers who are trying 
to raise the price of sugar. If that is 
so we sympathise with the objective. 
That means you are very keen to look 

after the interests of the consumer. 
But I would like to ask a question. 
Some time back the sugarcane price 
was reduced from Rs. 1-12 to Rs. 1-5-0 
but the price of suger remained at 
Rs. 30-12. The price of sugarcane 
was cut down by 25 per cent, but the 
price of sugar remained the same. 
To whom did the twenty crores of 
rupees go ? Did the consumers have 
the benefit to any extent? Government 
did not bother when the 20 crores went 
to the producers as extra profit, but 
when the Government estimated that 
the sugar producers may have a loss— 
they estimated a supposed loss-we were 
asked to vote an amount to make Gov
ernment their loss. But it is a well

Supplementary Grants 3732
for 1953-54



375J "—u m a m i jot 15 BEKrJCMBJSK 1953 Supplementary Grants 3734
for 1953-64

known fact that during this period not 
only did they export very little, but 
the sugar was sold here at a very 
^ood price in the so called open market 
or black market, and they made a 
profit by it.

In spite o£ it the Government nave 
come before us to ask for money so 
that they can be compensated. Com
pensate whom, and what for? That 
is the question I would like to ask of 
the hon. Minister. What is the 
ratignale behind the whole thing? 
Sometimes we are told there is over
production, sometimes we are told 
there is under-production. Sometimes 
we are told there is hoarding, some
times kt ds said that Indians nave 
become (what shall 1 say?) very 
perverse and they are eating more 
sugar and accordmgly the Government 
policies change overnight. "We are 
totally bewildered.

The hon. Member who preceded me, 
Sardar Lai Singh, was telling us how 

by importing sugar we are injur
ing the employment position in India. 

1£ the import is for a limited purpose 
and period, just to put pressure on the 

producers, I can understand. But it 
is indeed a sad commentary in the 
Government policy* that in an industry 
where we can be self-sufficient, where 
we can be not only self-sufficient but 
can even export, thfe Government 
cannot control production by means 
other; than allowing iimports thus 

reducing local production and local 
scope for employment. We are 
suft'ering from under-employment 
and unemployment. Let the sugar 
industry develop. Let the by-products 
go along with it. In that way we can 
give emplo3rment to our people and 
we can be self-sufficient in this com
modity.

Sir, 1 do not want to take very 
much time. As I said, I am not an 
expert. But when such figures are 
given to us and when such explana

tions are advanced, I consider it highly 
—if 1 may be allowed to use that 
expression—impudent on the part of 

the Government to come before the 
House with such figures and such 
explanations. It is a policy? I cannot

even describe it as a hand-to-mouth 
policy, because the hand does not go 
even up to the mouth. Perhaps it 
could be described as a hand in glove 
policy! It is no policy.

My point is we should not grant 
such Demands. It is an insult to the 
House to expect that it should grant 
such Demands when it is not even 
properly explained, when there is no 
rationale and when there is no consis
tency behind such a policy.

Shri Frank Athony: My cut motion 
, refers not to sugar but to the tighten

ing of the quality control of vanaspati. 
I should be very brief in my remarks, 
to come as a relief to the Food Minis
ter.

I foel that Government measures 
and endeavours to tighten quality 
control with regard to vanaspati are 
all in the right direction. Some of my 
friends may not agree, but vanaspati 
is not only increasingly used but has 
become the national cooking medium 
of the country.

Pandit Thakiir Da  ̂ Bhargava;
Disastrous to the country.

Shri Frank Anthony: Well, I am
not going into a controversy. I know 
my hon. friend, the interruptor is one 
who at one time carried on almost a 
crusade against vanaspati- I have 
nothing against it.

Ch. Ranbir Singh (Rohtak): Even
today.

Shri Frank Anthony: But I would 
submit—I do not know, between the 
Ministers who are talking amongst 
themselves, whose responsibility it is— 
but 1 would submit. Sir, that while 
there has been some allotment In 
respect of research, it has been my 
humble feeling that not adequate 
research has been done with regard 
to vanaspati. I want research to be 
conducted not because I want any 
obstacle to be placed in the way of 
vanaspati but in order that this 
national cooking medium should now 
become of the maximum use and have 
the maximum nutritious value for the 
consumer.
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[Shri Frank Anthony]
Interlinked with this question of 

quality control is the aspect of price 
control. I want to ask the Food 
Minister whether Government is doing 
anything to control the rise in the 
price of the vanaspati. Why is it that 
the prices of vanaspati have doubled 
in the last few years? Is the Govern
ment* while it is controlling quality, 
doing anjrthing to control undue pro
fiteering with regard to this?

My last point is this. Apparently, 
Government’s action has been taken 
as a result of the recommendation of 
the Ghee Adulteration Committee. 
Government seems to be stampeded 
into concentrating all its attention 
into preventing vanaspati being used 
as an adulterant with regard to ghee. 
So far as that particular facet is con
cerned, it is all to the «ood. But, 
today, although my hon. friend Pandit 
Thakur Das Bhargava will not agree 
with me, pure ghee is a myth. There 
is no such thing as pure ghee in this 
country.

Pandit Thakur Das Bhargava: On
account of the vanaspati policy.

Shri Frank Anthony: That is where 
I Join issue with my crusader friends. 
Vanaspati is one of the smallest ele
ments which go into the adulteration 
of ghee.

Pandit Thakur Das Bhargava:
Ninety percent of the adulteration is 
due to vanaspati. This is the Govern
ment report.

S&ri Frank Anthony: I have also 
got a Government report here. This 
is the report published in 1947. It 
suggests that vanaspati is one of the 
smaller adulterants of ghee. In any 
case, it is a refined and absolutely 
innocuous adulterant. The major 
adulterants are—this would horrify 
my hon. friend’s susceptibilities—tal
low not only of diseased but of dead 
animals and python fat, unrefined oils, 
crude vegetable oils which are posi
tively dangerous to health. Here It is 
stated:

‘‘Un-refined oils like cotton seed, 
aesamum, niger mahua, etc, are

used for the purpose of adultera
tion in the liquid condition. 
Tallow is even now used as an 
adulterant in parts of Madras, 
Bengal, Orissa and Assam. Nepali 
ghee imported into up-country 
markets in the U. P. and Bihar is 
said to be adulterated with pjrthoii 
fat.”

I am wondering what is going to 
happen to the people who are eating 
tortoise eggs fried in python fat, and 
what kind of people they are going 
to produce. I would say to the Govern
ment that, while paying aU attention 
to my hon. friend Pandit Thakur Das 
Bhargava and seeing that vanaspati 
is not used as an adulterant, equal if 
not greater care should be taken to 
see that other commodities, dangerous 
to health, tallow and python fat and 
all these tilings are not used as 
adulterants of ghee.

One last word. I for one believe 
that all your stamps and seals, even 
your Agmark stamps are no guarantee 
of purity. A little time ago I was 
travelling with a head of a department; 
I do not think I would be called upon 
to divulge the name. I told him tha t 
after the advent of this python 
product, I had given up the eating ot 
ghee. I asked, what about the Agmark 
ghee. He smiled rather cynically and 
said what usually happens is this. If 
the Inspector is dishonest, the ghee is 
adulterated. Even if he is honest, he- 
is given a sample and he inspects and 
that is all right. After he has given 
his certificate, the manufacturer then 
adulterates ad lib and Government 
seal is put on it. To this particular 
aspect, the other obnoxious adulterants 
I ask the Government to pay a little 
more attention.

Shri T. N. Singh: I would, Sir, with 
your permission, confine myself to the 
State-trading aspect, of the wholi^ 
question. It normally comes under 
Demand No. 125. But, these two have 
been taken together and you have 
kindly permitted State trading to be 
discussed along with the Demand. We-
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find under Capital outlay that the Gov»- 
ernment intend to spend Rs. 7,23,00,000. 
That is the gross expenditure men
tioned under head K. 1, Supplemen
tary Demand I for Capital outlay of 
the Ministry Of Food and Atiriculture.

Now. it is one of the accepted piin- 
ciples of State trading, that when the 
Government enters this field, the guid
ing piHnciiple: will be no profit, no 
loss. The return expected is 8 crores 
according to the foot note here. That 
means, alreacjy a 10 per cent .profit 
has been calculated on this account. 
That is my first objection. I think
this is wrtong*. It should not have 
been done. It goes against the very 
principle on which Government laun
ches on State trading schemes. If 
they expect a return of 8 crores, it 
gives a margin of 75 lakhs, it comes
1.0 a 10 per rent, return, or more

than 10 per cent, rather, on th«
money invested. This sum should 
rather have been utili.sed for bringing 
the prices down. This is what I feel. 
It goes against the principle accepted 
by the House and by the Government 
and it should not have been done.

Shri Kidwai: What should not have 
been done?

Shrl T. N. Singh: The margin of 10 
.per cent, that has been calculated 
here.

Then. Sir. about State trading in 
sugar, it is rather a novel field in 
which Government have entered. I 
do not know how far this move can 
be justified. We are told,—I do 
know: the hon. Minister will correct 
me—but stories have been current of 
all sorts—that at first it was desired 
to import this sugar on private ac
count,......

Shri Kidwai: That is true.

Shri T. N. Singb.....that then, the
policy was changed and it was decid
ed to have it on Government account.

Shri Kidwai: Yes.

Shri T .  N. Singh: You will get your 
own opportunity to reply to this. I 
am only narrating what the facts are. 
I believe that I am stating the truth.

Then, the latest position that is being 
rumoured about is that though it is 
said to be on Government account, 
the handling of this imported sugar 
will be done by private parties.

Shri Kidwai: That is wrong.

Shri T. N. Singh: I welcome that 
denial, because, the whole purpose of 
reverting to the Old policy will be 
nullified if in the name of Goverr^- 
ment account, other parties come in 
as intermediaries. About distribution 
itself, it is stated m the loot note, 
first. State Governments, second, co
operative societies and third, private 
parties. I want to be very clear on 
the extent to which these three 
agencies will be utilised for this pur
pose. Because, if it is really going tc 
be State-trading and the States are 
going to handle it, where is the guar
antee that the Stales will not in turn 
hand it over to private agencies? 
That is number one. I want to know 
whether the Government have made 
their policy clear on this point to the 
States 80 far or not. Because, in the 
mean time, the States may have en
tered into commitments......

Some Hon. Members: lh a t  
been done.

has

Shri T. N. Singh:...... and that would
land the Central Government and our
selves in difficulties. We do not want 
to be blamed for a policy which we 
never intended to follow. I wish 
that the Central Government had 
made this clear right here and now 
so that this thing may not arise in 
th6 States later on. What will be the 
•hare of the co-operative societies? 
What action will taken to see that 
the genuine co-operative societies 
which have been doing multi-purpose 
or maTtcUng work are given this 
work and not co-operative societies 
formed transitorily for this specific 
purposed “ I t has to be looked into 
whether specific instructions are being 
Issued on that account or not. What 
will be the share of the private agen
cies which come last, but who may 
probably get the lion’s share? What 
about the sugar monopoly sTndicatca,
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etc. who may get irxto it, and handle 
this thing. I personally feel that 
somehow—it is unfortunate; I do not 
want to blame anybody—there have 
been miscalculations. The hon. Lady 
Member from Delhi, only a «hort 
while ago stated that last year we 
exported 2 lakh tons of sugar.

Dr. P. S. Dcshmukh: We did not
export.

Shri Kidwai: I accept that.

Shrl T. N. Singh: Whatever it is, I 
am only repeating; the hon. Member 
must have got that from somewhere. 
Something was done......

Shrimati Sucheta Kripalani: Per
mit was given.

Shri T. N. Singh: Whatever was ex
ported actually, the policy of export
ing sugar was accepted because it was 

stated that we are surplus in sugar. 
Now, the season is almost finished 
and now we realise that We are short 
of sugar and We will have to import 
T h^^rices are going up. I want the 
GovernnSent to be warned of the antics 
of the sugar » syndicate and sugar 
monopolists.

Shrl Frank Anthony: Why do you
point to Mr. Kilachand?

Shri Kidwai: T^ou find fault that 
the Government have not handed it 
over to private parties.

Shri T. N. Singh: I have never 
objected to such a policy. What I 
say is this. In 1948, In the presence 
of our great leader Mahatma Gandhi, 
these very merchants and manufac
turers came to him and solemnly pro
mised that if sugar was decontrolled, 
prices will not go up.

Prices went up. Not only that. 
Sugar was exported out«jide India to 
our neighbouring countries, smuggled 
out. And what did we find? Ganga- 
nath reported on it. He has written 
there. “There were suspiciously 
large movements v>f wagons from the 
sugar factories to the borders”. This
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is what he has stated. Then again 
sugar is surplus. We are stampeded 
into accepting that position. All 
right, you export. Then the price of 
the sugar elsewhere is supposed to be 
higher than ours. Then again we 
are stampeded. We are told prices 
are going up. Sugar must be brought 
from outside in order to keep down 
the prices. Sugar is being brought 
from outside. We were suppo.sed to 
compete with outside sugar. Now we 
are getting sugar from outside, and 
we are paying for it. r^overnmjnt is 
financing it, and ultimately again th« 
private merchant is foing to handle 
it. Who will handle it? He wno 
has experience of the su«^ar trade, the 
sugar syndicate, the sugar mill owner, 
the manufacturer, the dealer. It is 
he who will handle it in the ultimate 
analysis. That is the warning that I 
want to give.

After all, I do not blame, anybody. 
You may miscalculate. There may 
be figures wrong, or we may accept 
the advice of the sugar manufacturers 
that sugar in the country is surplus or 
that there is a deficit. Ultimately 
also We will be bamboozled by the 
threat that they hold out in U. P. and 
Bihar that if they do not lower the 
cane price, they will shift the mlMs 
south. Are we going to blackmail the 
^ t ir e i  (peasiantry of *60 mill inns or 

so, by saying: “If you do not uehave,
if you do not lower the price, we will 
sh it^ ’* But, when the prices twere 
raised by the sugar manufacturers, 
nobody said: “The State will take
over.” We have not said that. But 
to the poor peasants in U. P. imme
diately the threat is held out. I am 
sorry to say that even our hon. Minis
ter, when making a speech that day, 
unfortunately referred to this point 
and said: “Yes, the position is such 
that the mills will be justified in 
shifting”. And here among ourselves 
unfortunately provincialism works up, 
and one province tries to run down 
the other, and therefore: “Yes, shift 
the mills to the south*’. That is un
fortunate.
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I will not take any more time. 1 
have said what I had to say. My 
whole intention in sayinpr all this was: 
let us follow a policy afier full thought 
and consideration, and see that the 
right policy is folftWed.

r ^ r ) : <̂Tr«T«T arrr^

3ft ^  ^  »Tt!PT f«niT,
5  I ?rnF

19T!K ^  ?*TT g  ^
¥iT?«r ^  3ft jftR r 

^  I ,  f ? ? 5 f 5 T R  f f t  stf? r ^  

f  3JT1 1 3 rr r^  sftf^r irf ftr 
^  !pVJT<a' ^  3mr ^

f^RTpft ^  3fk  ^

m  f»T  ̂ I #  V̂9 ^
'̂V % ?HT 5 t^  3ftr

fffTT'  ̂ % fiRTRf ^  aft*nr 
a iF T  3ft g x v i x  %  ’ fW t

wnr t ,  ^  % Tnr ^ ^
3TT# q r^  f ,  ‘sftjft ^7#

Y 3rr^ % vfT? f^^Tcft f  1 3;g- ^  aft r̂ r̂ 
? 3rr^ «ft iTiT ^
^ ^  ■afK 3TT# 'ift, 3ft ^

• T̂»TT x \  f  afJ'^Tfr ^ v  arr^ 
i, ^ ̂  ̂  ?Ft«T?r \ 

srnf anft ?rr?y ’j^rrr, 
^  ?frTJifr 'm r fair

«rr fir f^r ?ft r̂ \ ?t«tt

% ?I H ^  T̂CT 7f5IT 5  ?tTl r<!i4
3TT3r ^<T %  a p ? ^ ^  p -  5 ' %  

JT|t <nrfe?r ^  5T^ 1 3ftT 

*f»rnfl’ T??ft f  I

5 p. M .

»f’ srr-

'iT ^ % JT?t >raT, 55̂ ,
^T?r«ft?r ^  ^  ^  ftr Tfirr

3ft 55m W W t SJT^ iHW, ^

Tft fJTPft 'Thft ^  ^  51^ SPT
^ P R ft i  I #  <|ft ^  « F f ,

^  ^  f ,  >f >ft f  3ftr 
4  >ft 3R?ir %  a ft^ #  f  aft?: grr
r>m?rr 3rnT?TT f f t r  JT?f>T5r

^  »ft(A*ri« f  

p r f t  SSflFFRft t  I JI? # i r  rft tRI# 
^ r« w  ^  ^  rw  ^

i  I #  ?n?pn: ^  ^
■ *ft^ 'TfT <T*T f w r  ft^TT ?ft «Tft 

% 3ft 9n% fVHPT ^

t  ? 'n n ’ \  arrsTT fW t n r  5 3nr f%
? *n ft ^  fTTfT arro jftw ^ p r ?

V  3(TiT <T?5ft f  aftr 
ft? ^  PT^ ^  3fP  ̂ ^  Y

%^rr <j a n i' 5W ?r??rft€ tk 
3?RiT f w m  ^>CTf-^rf

<TT ^  T?5TT f  3ft fip ^  fJT55T ^
! F ^  ? ^  3TT̂  HT ? o arr^ % 55»nnr 
3TT »FT  f T  ^  7 ? ^  5  3nr ft r  ^

f*T?5?n ^  K 3rr<T ^  f  I aftr
qvsy^ar^ ^  ?pr ? f t^

n f3 R p ft >t<T ^  «ft,

p  f§ e# e  ^  %  ^ f t^  vV 
T J T f f  ? I \\-\R # ? ^  arr? 
«ft aftr ^  <\ 9TR
IPT ^  »ijft, arar 4 ’ s t r tTT f  ftr
^»R ^  ’T >F>ft TT ^  t .
5T«tr*F ^rr^nr ^r^^ft |  %  fir^ R  a ftt
IĴ o ^  35^ ^?ft ^(p ^
aftr JT f  f% 35T ^  ^  ^
^f^TOT apT# i f H O  r̂ ftnB?ft
f 4  ?TT5?r ^ ? t r r
g ft? «r? HT«r nnrf #  ^  ift

v r t t r * T  f  a ft t  » n ^  3ft %  a j^ jn ift 

f  aftr 4  ift  »rH t aft ^  ar^im ft jj.
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*r f ? ? n 3 ^ r  P r

74 1 ^  f  f  5  ’TT
frr ti '^ r  a fk

<si+ '•fi'fl ^  *frlf '?4m MI I
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(«I^K
^  ^  sffT T ^ s r  5?rr^ ’Tf^T t  
a fk  \ o  i \o  ^  ^  ^

ft: « f# ’5T % 5T?rr t',
+'̂ !i eft r<̂ i

ft: 5fr 3?^ ^  t, 5Ĵ  q1̂
k  ^  ^  arniT sflr
441 ^  *Tli ^  *T̂  3(1 <.
^ irm, eft ^5Î t fJT?5T F?F
^  eft 3T f̂f , arVr 3ir# ^  ̂  ^rtr ^  
ftr ?»T armft sfte t' ? 3lt ?II^ 
3IT%T ^ fV̂ rpT 3ft ^  'f'iMK

am f t  ?ft arMt ?*t ?y>r JTft
jft vnr^ % fzTT TT ^  srnr 5,

^  f if  ', wt»r *Tfw *Ttar
w f  ark fip r̂nt % 5 aftr:
ĝ nift 5, f ’T ^  ’*nr
? ft^  1 3ft arrr ^iirtt snrar 
f,  %f5p!T armr <̂<mO aiw^c 
ift 3m^ ^  ^  5,
eft r̂ .’iV  ^  3ITT *n*T ^  ^ I
t( ^  <̂elWMI T̂|?rT i  Off
am ^  5 ?ft arrm TP»r i . m x ^  

Tt»f, ?ft armt fW < t »ft ^  
T|»ft, armrr ttjjt «pfff%
arrf^ arrr % 'ft# ^  eft miTflv
5[f%55*ft̂  I ?*Tr̂  ̂  *nM
aftr ftWT^ % ^  ^  mm % 9TT̂  
^  3ft 9XVR ̂  *ftf^ f , 3̂ r% ?f fr 
Tf^rr t  ^  ’T? ^'TT ftr
sw ^  <i?ft Pjt!=erT ¥ II f t f t  Xfjnft 1

3ftr sF ĵiiTT f*P*rr 3rr?nr ^  ■

qTife ^  ^  <f?raT!: ^  ^
3rnT»ft I H T « n T  a m r^  «ir?>Tr f ^  

^  ^  «r?T f̂ eTTpP 5>TT  ̂ JT ^
'  ^ 4  ^f%; ®ftr I f  '^ft'

? R T  ?TTer T T t ?  ^ 'R T  " ^ t ^  %  f ^ I T T "
^’ jff #  sneTT f , *T f  f ^ ^ R T

^  ^ ift 3ft tf«»i|fliet ^ t ^ t f  ¥ t  
^  ? *r  STTfT %  # n r ^  f , ?ft ^  

l i f t  an T P : ^ r«T<)'g ^  STf?TT ^  I 3!»TT: 
ir? W I T  % ^ ? e T r r  ^  t ^ ^ it  a iY t J i f t  
%  f t r m  aft?: 3;^ ̂
eft 3 iH ^w ^W *fe lit  f ^  f«r elT ^  
f t ^ ,  ^  5T T T %  f T f T  ^r =^tsft- 

> fm ^  f  3 flT ^ e f t  T t  > T T W  ^V^- 
5 , >T ^  ^  %eIT ^TT " l̂^eil ^  f ^  arnTTt" 

'f t f ^  ^  'H’i>«efr f ^ * f t ,  w  « ftf^  
Ir f%TT55^ ^  f * l M t ,  JT? 5ftfir 
a n ^  f95^ ^n e lT t  I

a j^ JT ^  4 '  iT;p %wm ^ft a r m !>  

a r k  ^  =^TfeTT f  f r  JT f ^

?it»T # 5  t '  i f  ^ n f t  ^  #•
3TT ^  t '  a fk  fv Em ft f
a frr 'dn %  '̂1 f v  ^ t ^  ^fV'
«ft?  ^  3ft a m %  a ftr  <ffter aft %  ar^- 

irnft f ,  ^  f  ®fk f^RTPff 
^  TTO 3n% f  afiT a m  «pt

^  arpT%" v f  
ijjrT ’̂ Tf?iT f  f ^  arpni?t ?ft% a n R  
JT ^  ftr s n fT  r̂ »f»IR  a fk  
H fT  35^ ^  a rtr
f v v p f f  Sfft '6j€t ? , eft 5Tefl3(T JTf ^  
f V  ?f1n 3; ^  ^  ^  0 t T  
^  afN: I f f  ^  ^nrftw f*P a n 'm  f  ® 
?r^ fim t ’ TT, f»T ^  ^  #  r | ^ ,  
w irfv  f>iTt f5iTt»lt ?fl*r f v m f
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ftpsTO vivriN f, Jrt

t  %  f rd f tR f  % s W N t 
% f?5^ a j m t  frwpff 

•% #  3rr?fr ^

I 3t»t? T T  7̂  ^rr^rr j
3T?t q r  JiijicHi >rWt ^
^nrrar afK T=m  ftr^rr aftr

M  ^  STT«f5TT t  ^
' I

sFT?ft
«fV, 5r> ^  ^  !ifV»T̂r s i^  v f,  n ^ 's  
%^^TT3iT3r r̂ ^  7 ^  51  ̂ i

> n n f %  3tt » i f  5ft ^

•^h rs  I ■*i«i «)d«r?^ \
? a iR  # ^  w r  T f  nr, arrT ^

■ w t f ^  P p  ^  t | » i t  j jt  *>t  3rrJT»TT i

W r ^ < T  f ,  35?r apt 

f ' ,  » f  fr^ n 5 T f ^  ?niiwt<»! * F t  ?r<T?T ?r«rr?rT

f  I ’ T ?ft 5  f t :  f « P < ^

TO ^  rnP^'R i  I JT^
j i  ^  #5 î r?: ^  T.Tf JsT(flfJ^»rT,
^ T r  i t d t  ?rt I

■ "Tî ni ^  ft> f̂ RT % ^  ^

4  ^  ^  srrTTf 1 1  <Tf ^
^ T ? r | ,  ^ f% !T  A' ^cfV f ‘ 3 i H

^  i f t  ;^ ? T  *P t W fi-  I a r f : 3 5 f

3 T ^  I ^fTT f^ f irV rf -  

t  I f trm lf  3ftr
^  H s rr ?t»TT I

Deihity-Speaker: Mr. GopalaMr.
Rao.

likeDr. P. S. Deshniukh: I W i)uld 
to  s a y  a  fe w  w o rd s , S ir .

Mr. Deputy'Speaker: The hon.
Minister did not tell me that. I have 
allowed 15 minutes to both the hon. 
“Ministers together.

Shri Kidwai: Together?
Mr. Depnty-Speaker: I never knew 

the hon. Minister wanted to intervene 
in the debate. Anyhow, I will call 
him later. Inasmuch as people are 
interested in this, we will sit for 15 
minutes more for the day. We will 
close at 7-30. That is, at 7-15 we 
will finish with the supplementary 
demands and take up the Appropria
tion Bill, or if he wants more time, 
continue up to 7-20 ?

Shri Kidwai: This
continue up to 7:20?

c lf 'b a te  w il l

Mr. Deputy-Speaker: No, no. I have 
been calling one hon. member from 
Uttar Pradesh, another hon. member 
from Bihar, now one hon. member 
from Madras and then after that I 
will call one hon. member from Hy
derabad. Then I will call both the 
Ministers, one after the other.

Shri V. B. Gandhi (Bombay City 
—North): One from Bombay.

Sardar A. S. Salffal (Bilaspur): 
Bombay and Madhya Pradesh also.

Mr. Deputy>Speaker: Bombay may 
be asked to stand out.

Shri Gopala Rao: Exactly ten
months ago, in November 1952, we 
had a thorough discussion as far as 
this m atter—Demand No. 47—was 
concerned. The price of sugar and 
of sugarcane and all the allied m at
ters were thoroughly discussed. At 
that time, Sir, from our side we gave 
a serious warning as to how this 
quixotic * policy of the hon. Minister 
would create chaotic conditions and 
would lead us nowhere. But the hon. 
Minister did not pay any heed to our 
warning. But the Government have 
to take complete responsibility for 
this muddle today.

I may remind you that on Novem
ber 19, intervening in the course of 
the debate, what the hon. Food Minis
ter promised was honey and milk to 
the consumer. But what has actually 
happened today. On that day, he 

said:
‘‘When the sugar crushed from

the sugarcane purchased at Rs. 1-5
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per md. comes to the market, then 
the prices will go down. Prices 
are bound to go down even lower 
than people expect. There will 
be compfetition, prices will be 
lower and the millowners will have 
to give up a portion of the profit 
which they are making out of this 
industry/*

This was the promise and perspective 
of the hon. the Food Minister, Sir. 
W hat is the actual position today? Are 
your expectations materialised in any 
form? Are you prepared to accept 
the failure of your policy? All this 
has ended in a fiasco, stabbing the 
toiling millions of people and creating 
havoc to the consumers. The consu
mers naturally expected cheaper sugar 
this year. But right from the very 
beginning, to the great disappointment 
of the consumers, the price shot up 
from Rs. 27 to Rs. 35 varying from 
place to place.

The Deputy Minister o | Food and 
Agriculture (Sfari M. V. Krisiinappa):
After April.

Shri Gopala Rao: Please do not in
tervene. You can have your chance 
and then you can speak.

An Hon. Member: Especially with 
your ignorance.

Shri Gopala Rao: Right from the 
beginning, the consumers, to their 
great disappointment, have had to buy 
sugar at abnormal rates. Even a paper 
like the Eastern Economist accepted 
categorically that factories have earn

ed higlher profits than last year, that 
is to say, when they had to buy sugar 
at Rs. 1-12-0. They have now earned 
higher profits after paying only 
Rs. 1-5-0.

Coming to the position of the con
sumers, Sir, most of the poor and mid
dle class people have suffered a lot. 
The prices of sugar are not within the 
reach of their purchasing capacity. In 
addition to this, an excise duty of 
Be. 1 is levied, and they were promis
ed  a reduction of Rs. 4 per maund.

Not only that. In the coui’se of his 
speech, the hon. Minister said there 
was a scope of Rs. 7 reduction per 
maund due to various reasons. He 

could not reduce more than Rs. 4 per 
maund. But ultim ately what happen
ed? They have to pay Rs. 7 ex tra  
price to the maund compared to last 
y e a r ! This is the fate of the consu
mers as a result of the hon. Minister’s 
sugar policy. The fate of millions of 
growers is affected by the reduction 
of the price of sugarcane from 
Rs. 1-12-0 to Rs. 1-5-0. Last year the 
estimated total area under sugarcane 
was nearly 43 lakh acres and the pro
duction was more than 50 million tons. 
The sugarcane supplied to sugar facto
ries came to 14 million tons. Even if 
you take isolatedly the loss incurred 
by the growers in supplying 140 lakh 
tons of sugarcane to the millowners^. 
it comes to Rs. 17 crores as compared 
to last year, because for every ton 
there was a cut of Rs. 12. In this way, 
the sugarcane growers were actually 
stabbed just on.the eve of the harvest. 
That is why this year the acreage has 
dropped. As far as my knowledge 
goes, in my area—I come from a 
sugarcane growing area—the cultiva
tors have dropped cultivating 50 per 
cent, of the area as compared to last 
year due to this reduction in the 
sugarcane price. An hon. friend from 
Uttar Pradesh who spoke before said 
that there was a considerable reduc
tion in area in U.P. The other day, an 
hon. member from Bihar was also say
ing the same thing in regard to Bilhar. 
But the hon. Minister from somewhere 
brought some figures and he has 
asserted that the area under sugar
cane has increased this year because 
there is a reduction of Rs. 12 per ton I 
We are not able to follow his econo
mics, Sir. He is the only person who 
can explain, if at all there is some 
meaning in it. This is the reality. I do 
not know the source of his facts and 
figures. The other day w^hen an hon. 
member coming directly from the area 
said that the area in Bihar under 
sugarcane has decreased, the Minister 
said there was no reduction. At the 
same time, one hon. Member spoke on-
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behalf of the people in that area. He 
was speakmg about what the real posi
tion was in U.P. and Bihar. In the 
same way, in my area also the acreage 
under sugarcane is reduced to 50 per 
cent. This is the fate of the sugarcane 
growers. This is what has happened.

Now, what is the position of the 
factories? In the price that they have 
paid for the cane, they have earned 
Rs. 17 crores profit, and by selling 
sugar at abnormal rates—at Rs. 5 more 
per maund—ilhey have earned Rs. 14 
to Rs. 15 crores. Not only that. There 
are some other methods. The recovery 
is greater this year. Last year it was
9-57 per cent. This year it is more 
than 10 per cent. Not only that. The 
hon. Minister knows how they are 
cheating the poor peasants in other 
ways. In these various ways, they 
have earned ihuge profits this year. 
As against what the Minister was pro
mising, this is what actually happened.

That is why the mill-owners have 
no moral justification to demand com
pensation. I do not know how the 
hon. Minister dared to come here and 
say, here is the problem, and we must 
approve of this Demand No. 47. Com
pensation for what? The (hon. lady 
Member asked to whom is compensa
tion to be given. Did they sell sugar 
at reduced prices? They did not sell; 
they sold it at abnormal prices.

Coming to the last point, the Import 
policy, I would say it is a suicidal 
policy. It indicates the impotency of 
the Government and not its strength. 
The Government is not able to control 
the industrialists and set right the cor
ruption within the sugar mills. More
over, Sir, the rate for imported sugar 
will be Rs. 30. I wonder how it is 
possible to  ̂ control local prices wlhen 
the imported sugar price is fixed at 
Rs. 30, I am really unable to follow 
this economics and I think the hon. 
Minister will try to explain and let us 
see how far we will be enlightened.

Mr. Depnty-Speaker: The hon.
Member is coming to the very im
portant portion after 10 minutes are 
over.

Shri Gopala Eao: The import policy 
will lead to the collapse of the whole- 
industry, not only the consumers or 
the growers but the industry as a 
whole will collapse. There will be 
unemployment. We are going to spend 
15 crores of rupees to import 2 lakhs 
of tons ’ of sugar. There are in our 
country 160 factories, 20 millions of 
(agriculturists who were engaged in 
sugarcane cultivation; there are nearly
2 lakh workers in factories and 
thousands of technicians.

If we harness this potentiality pro
perly, we need not import a single tola 
of sugar. The import policy will lead 
to the collapse of our industry. There
fore drop this import policy; encourage 
our sugarcane growers; give them 
reasonable rate of Rs. 1-12-0 per 
maund, give sugar to the consumer at 
a reasonable rate taking into consi
deration the purchasing capacity. We 
are not opposed to reasonable profit 
for the industrialists. If they act pro
perly and if they observe the rules 
properly, we are prepared to allow a 
reasonable margin of profit to them. 
If all the? interests are guarded then, 
our national industry will reach its 
height and the problem will be solved. 
But the hon. Minister’s policy will not 
solve it.

Shri Heda (Nizamabad): As I am 
speaking for the first time on the sub
ject, though I represent an area where 
the biggest sugar factory is situated, 
I would like to take this opportunity 
for paying my tribute to the practical 
acumen for wihich the hon. Food 
Minister is known all over India. Sir, 
he alway.s reminds mo of a sentence, 
rather a command from our Prime 
Minister which we see in so many 
offices here as well as in the States. 
The command is, ‘I am not interested 
in excuses for delay; I am interested 
only in a thing done*. I think so far 
as the food problem is concerned, the 
hon. Food Minister has more than 
delivered the goods. But. I have got 
my own apprehensions that so far as 
the sugar problem is concerned. I feel, 
Sir, and I must state that the con
scientious people though not directly 
interested, the public-minded people 
in my constituency say that so far BBr
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[Shri Heda]

sugar is concerned, the Government 
has created a mess and I do not know 
how it will come out of it.

Anyway, coming to the subject, there 
are four interests so far as the sugar 
problem is concerned, out of which the 
first two, the consumer and the sugar
cane grower have conflicting interests. 
In the past, we have seen that the 
Government tried to help the growers 
though it was at some pain to the 
<:onsumer. But that policy succeeded 
in this way that the production of 
sugar was increasing. But, so far as 
the present Minister’s handling of the 
affair is concerned, he has pleased 
neither the consumer nor tlhe grower. 
The consumer is not getting sugar at 
a cheap rate nor is the grower getting 
an adequate price. 1 think he should 
do something in this regard. Firstly, 
so far as the grower is concerned, he 
should be given adequate prices. And, 
in this respect, I will not be revealing 
a secret if I state here that the Hyder
abad State Government had convened 
a small meeting of the representatives 
of the different interests and the 
public. All of us who were there were 
of the opinion that the present price 
of Rs. 1/5 should be raised to Rs. 1/8. 
Not only this. Because in South India 
the competition factor works, therefore
3 annas above it may be asked to be 
paid to the sugarcane growers in the 
South. That was the opinion that we 
unanimously gave at that meeting. I 
hope the Hyderabad State Goevrnment 
has communicated that to the hon. 
Minister, and from that opinion he can

• come to the right conclusion.

My own impression is, Sir, that the 
grower should be asked to take to in
tensive cultivation and we may adopt 
a policy that the growers who do not 
give a yield of about 25 or 30 tons of 
sugarcane per acre, should be told that 
they should do intensive cultivation so 
that the yield may be increased; other
wise we may not accept their sugar
cane for crushing in the factories. If 
something in this way is done, the 
grower will grow intensively and he 
will gain more. In this regard, the 
SISMA formula that was arrived at in

the South is very good. It shows that 
a way can be found out to divide the 
price of sugar between the growers 
and the factories rather equitably. 
The very first sentence of the formu
la is:

VThe price payable by factories 
for cane to be calculated on the 
net amount realised by individual 
factories from sale of sugar and 
on the actual recovery obtained 
by individual factories..........”

and then they  go on to give the de
tails.

[P a n d i t  T h a k u r  D as B h a rg av a  in the 
Chair]

Sir, this recovery is a very very 
important factor and it is the agricul
turist who should be given the great
est tribute for giving a better recovery 
and, therefore, he should be given 
some good portion of it. So far 
as the sugar factory in my area 
is concerned, I think, it has given the 
best recovery and it was to the tune 

.of 10-67 and it is about 25 per cent, 
more than the recovery in the whole 
of India. In spite of that the same 
price was given to the sugarcane 
grower.

The other two interests, namely the 
factory and trade, are playing havoc 
and so many members have dealt with 
that point and so I would not like to 
go into all the details. But there 
should be greater regulation and con
trol over these two interests and you 
should see that the consumer gets the 
sugar at the proper price. In this re 
gard, if necessary, the present ration 
shops should be utilised and the fac
tories should be asked to supply them 
sugar at some fixed price so that the 
consumer may be assured of a proper 
price. These are the things that the 
Government should take into account.

I think that if there is a steady 
policy, I am confident, of this in spite 
of the immediate past, and if the hon. 
Food Minister will look into the mat
ter, things can be set right. Last year,
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we were in a position to export sugar. 
I am quite confident that he will re 
vise the whole thing and he will bring 
13ie country again to the same position 

’•and if we can export I do not under
s ta n d  why we are not developing our 
export. Why should we not develop 
our industry and agriculture and 
thereby have more profits and parti
cularly at a time when we are facing 
the greatest problem of unemploy
ment. Therefore, I h6pe that he would 
consider all the points and fix the price 
in such a way that there may be no 
need of importing sugar in the future. 
Rather we may be again in a position 
to export sugar. With this I conclude 
my remarks.

Dr. P. S. Deshmukh: 1 am inter
vening in this debate only to answer 
one or two points which have been 
made by my friend Mr. Anthony. I 
must correct his impression that the 
price of Vanaspati has been doubled 
recently. I will give the figures from 
year to year beginning with 1948. In 
1948 the per ton price of Vanaspati 
was Rs. 2,065; in 1949, it was Rs. 2,205; 
in 1950 it was Rs. 2,415; in 1951, 
Rs. 2,514 and in 1952, Rs. 2,083. In 1953 
up to June 1953 it is* Rs. 2,327. The 
comparison will show that the present 
prices are lower than in 1950 or 1951. 
They are slightly higher as compared 
with last year. That is due to the fact 
that both the groundnut and ground
nut oil prices have gone up. Of course 
we have taken away the control on 
prices and these are competitive prices, 
but as would be seen from this com
parison, the increase is not very appre
ciable if we take the figures so far as 
these few years are concerned.

My friend also asked us whether 
there was any research being done and 
whether efforts were made to see that 
the Vanaspati products were made 
more wholesome so far as the health 
of the people was concerned. I may 
assure him that we are constantly 
making researches on this, and as is 
known to the House, from a reply to 
questions I gave out as to what we 
are doing in this respect. We are im
proving the products and fortifying 
them  with the addition of vitamins
437 P.S.D.
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and it should certiainly be an improve
ment over wihat used to be the case.

So far as adulteration is concerned, 
it is Goniethin:: which we must admit 
it is very difficult to control. So far, 
we were afraid of vegetable oil or 
Vanaspati being used as adulterant 
with ghee. Now we have come to a 
stage when we are afraid of Vanas
pati itself being adulterated with some 
other stuff. But so far as the Central 
Government is concerned, Sir, we have 
taken some steps to see that the Vanas
pati that is produced is of fair and 
pure quality. So far as adulteration 
is concerned, it is very difficult for us 
to deal with it. We have tried the 
agmark and other things but people 
have defeated us in trying to over
come the regulations and in searching 
out ways for adulterating ghee with 
other stuffs. We have found it there
fore difficult to keep pace with the 
researches of the adulterants and 
adulterating people, but both the State 
Governments and the Central Govern
ment try to see that this is reduced 
to the minimum possible extent. There 
is a certain health staff in the States 
who try to c h e c k  it and we also see 
by m<?ans o f our agmark and our m ar
keting o r g a n iz a t io n s  t h a t  adulteration 
is reduced; but the extent of adultera
tion will d e p e n d  more on the people’s 
will to adulterate, and it is not, in such 
a big country, possible to check every 
adulteration that is attempted.

My friend has mentioned one other 
point. I think he was quoting from 
the marketing report, that in addition 
to Vanaspati other adulterants are 
also b^ing used. That is a fact, Sir, 
and all that I can say is we will keep 
in viov; his remarks so far as adul
teration is concerned and see how best 
we can improve the position.

Shrl KidwaJ: Sir. there are two or 
three points that have been made by 
most of the hon. speakers on the side 
of the Opposition. First, I shall deal 
with tihe point of Mr. Gurupadaswamy. 
He has complained that the lowering 
of the price of sugar-cane has caused 
a decrease in the area of sugar-cane* 
I hope he will remember the com
plaints that Sardar Lai Singh has b e ^



[Shri Kldwai]

making every now and then that cane 
prices are fixed not before the sowing 
season but at the time of the harvest, 
and tiherefore lowering the prices after 
the kisan has cultivated the cane is not 
fair. The cane prices last year were 
fixed in September, and they were 
reduced frotn Rs. 1/12 to Hs, 1/5. 
Therefore, whatever the effect of this 
lowering of prices would be on the 
next year’s crop and not on the crop 
that was harvested now. I have said 
again and again in this House and I 
repeat that actually the cane prices 
have no effect on the area of the sugar
cane cultivation. It depends upon the 
compj^rative prices of alternative 
crops. The other day I mentioned that 
when the cane prices were raised from 
Rs. 1-6-0 to Rs. 2, the next year the 
area of cane came down. And similar
ly, in 1952, when the cane prices were 
raised from Rs. 1/10 to Rs. 1/ 12, it was 
expected that the area would also go 
up, but actually in U.P. the area came 
down from 29,65,000 acres to 26,39,000 
acres. Therefore cane prices should 
be compared with the alternative 
crops. Tills year the prices have been 
fixed.

Shri M. S. Gumpadaswamy: Was 
the decision to raise cane price taken 
at the time of harvest in this case?

SQri Kidwai: Cane prices were
announced in September and even if 
they were raised, the sowing season 
begins between December and Febru
ary. Therefore it could not effect the 
area if the prices are increased four 
months later. It is therefore that we 
have decided that from now on, we 
wull announce the price well in ad
vance of the sowing season though it 
may have some effect on the cane 
area.

Shri T. N. Singh: In the year 1947-
48, when the price of sugar was ten 
annas, the cane price was Rs. 2 per 
maund. Today, the sugar price is 14 
annas, and the price that Government 
themselves have fixed is Rs. 1/5 per 
maund for sugar-cane. Why this dis
parity, and are there other interme
diaries wftio are trying to come in?
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Shri Kidwai: 1 will come to (hat 
later. I said that last year we re
duced the price of cane from^Rs. 1/12 
to Rs. 1/5 and now people have been 
asking where do we get our figure from* 
We get our figure from the Bihar Gov
ernment. We have been getting the 
figure^ every year from the Bihar Gov
ernment. If for one year the House 
is prepared to accept them as correct, 
then they should accept as correct the 
other year’s figure also.

The other point that has been raised 
is that this yea^ we have paid some
thing to sugar factories for the loss- 
that they were expected to suffer and 
now we are importing sugar because 
the stock of sugar is not sufficient. 
Well, the payment was concerned with 
the production figure of the last year. 
At the close of last year, we were 
carrying forward 5 lakh tons, and that 
sugar was a highly priced sugar. At 
that price, aUhoufjh much has been 
said about it, the sugar has not yet 
reached any factory in India. The ex
factory price was Rs. 27, and there
fore the prices at the port were bet
ween Rs. 33 and Rs. 3ti. Now, for the 
new sugar, the ex-factory price m ust 
be fixed at Rs. 27, and it was found’
that it wil] bo difficult to dispose o f
the sugar, and the responsibility for 
disposing of that sugar was v^th the- 
Government. Government was bound, 
according to an agreement entered into 
years before with the approval of this 
House, to pay the factory owners a
certain amount per maund. That was
Rs. 31 in some factories and in some 
factories where the recovery of loan, 
is there, for instance, in South Bihar,, 
it was Rs. 33 or Rs. 34. Therefore,^ 
the prices were brought down and 
Government had to pay them and to 
enable the Gavemment to pay them, 
one rupee in the excise duty was in
creased. This is in regard to the first 
demand.

The other demand is about the im
port of sugar. Now, the hon. Member 
Mr. Gurupadaswamy had quoted some 
figures of coa^umption in the first five 
months of the last year and the first 
few months—the same months—of thi«*
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year and found that this year we had 
to release 3 lakh tons more than last 
year. Now, where has the sugar 
gone? If the sugar is hoarded, then 
there was one way of checking it—to 
control the distribution of sugar, but 
that would have been playing into the 
hands of hoarders who would have got 
very high prices in the black market. 
The other way was to make more and 
more sugar available so that if any
body has hoarded he would not get 
the advantage of it and will have to 
sell it at lower prices than he had 
paid to the factory. The best 
way was to import sugar. Sugar
prices were falling outside India 
and we decided to import two
lakh tons of sugar . That sugar 
would be made available at port 
towns at prices at which sugar from 
the Northern Indian factories would 
have been sold there at controlled
prices. If port towns which are the
largest consumers of sugar are fed by 
imported sugar, the prices are bound 
to come down in the upcountry. Even 
if they do not» we can brin^>’ imported 
sugar in the North Indian market and 
sell it at the prices at which Indian 
manufactured sugar woulji have been 
sold and thus the prices could be con
trolled.

% TrtT T ft f f  |  ?

S h ri K ld w a l; #  a n ft I
A friend has questioned the advisabil- 

‘ ity of our changing our mind that 
instead of allowing the private im
porters to import sugar, Government

I is importin;^ it. Hon, members are 
aware that to enable import from 
outside the import duty on sugar was 
almost halved, or even less than half 
was fixed. Later on it was found that 
sugar prices in foreign countries 
started going down. When it was 
first announced that private importers 
would be allowed to import sugar, 
merchants started making enquiries 
all over the exporting countries with 
the result that prices started rising 
and the quotation that we had re 
ceived earlier, for instance, from

Formosa, of £39, went up to £43. It 
was thought that if there was only 
one importer he would be able to 
manipulate the prices. Therefore, we 
changed our mind and we have 
actually discovered that the British 
sugar which always gets a higher 
price than Formosa sugar and which 
was first quoted at £42 per ton has 
come down to £39. 15s. Therefore
the first thing that we did by taking 
over the import is to lower the foreign 
m arket prices.
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The second thing is that had the 
private importer been allowed to im
port sugar at port town after paying 
the duty he would get it at Rs. 25 per 
maund. Sugar from northern India is 
available in Bombay at a little over 
Rs. 30 per maund. Then all this pro
fit of Rs. 5 per maund would have 
gone to the private importer. W ell 
if Government imports. Government 
could sell it at Bombay at Rs. 31 and 
if necessary it can bring that sugar 
to Meerut and sell it at Rs. 27/4, the 
price calculated to be fair price there. 
Therefore, Government took over the 
import from private importers and de
cided to import themselves. I think this 
should not have been objected to, in 
viev/ of the fact that there was a very 
big margin between the landed cost 
and the sale price in Bombay, Calcutta 
or Madras.

These were the two main points that 
were made during the discussion. Of 
course, sugar cane prices were referred 
to by a few members. It was argued 
that if we had raised cane prices, the 
factories would have v/orked longer. 
We decided to import sugar after the 
factories had finished crushing. There
fore there was no question of these 
factories working longer. So long as 
cane was available the factories con
tinued to function and this year m  
Bihar and East U.P. the factories 
worked for longer period than they 
had ever done.

Much has been said about the de
crease of production. I think our pro
duction would have been as high this
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[Shri Kidwai] 
year as it was last year when we had 
produced about 15 lakh tons. But this 
year the cane in the Meerut Division, 
in Western U.P. developed some 
disease and therefore the yield in 
Western U P. was less. It affected 
gur, sugar and khandsari. That is why 
prices went up. To meet the rising 
prices, it was necessary to import 
sugar.

As would have been seen from the 
statements laid on the Table in reply 
to several questions, at the close of 
August we had in the factories only 
about 4*4 lalch tons. That is we had 
already put into the market more than 
13 lakh tons. Out of this 4 4 lakh tons
2 lakh tons had already been released, 
but for want of wagons the stock could 
not be sent to the market. Had they 
also gone to the market the stock with 
the factories would have remained 2 
lakh tons to cover four months. There
fore in order to moet the shortage and 
in order also to see that hoarders did 
not get any advantage tihis sugar has 
been imported. If the consumption has 
increased, as is quite apparent, per
haps we will have to import sugar 
next year also, because we have to 
supply to the Consumer his require- 
m'*nts and if we htive control prices, 
whatever is required has to be pro
vided. Otherwise, prices will go up 
and if we put controls later, then the 
hoarder will get higher profits on 
account of black-marketing. This is 
one method of Checkin^ i+ nnd this is 
what we have adopted.

I think, I have explained most of 
the points. Mr, Rao from Andhra has 
raised certain points. I think he 
should be thankful to the Madras 
Government for evolving a scheme 
wuereby the cane producer has got the 
minimum price and is geiung part of 
the profit that the sugar factories in 
Madras have earned extra. It is cal
culated that they will get another 
three annas per maund of sugar-cane 
he has supplied. I have written to 
tJkie Madras Government and also to 
the Hyderabad Government sometime 
in  the beginning of the crushing season

last year that South Indian factories 
are in an advantageous position. They 
do not produce sufficient quantities of 
sugar to suffice for the area they serve. 
Therefore, they have to compete with 
North Indian factories which have to 
incut a higher transport charges; also 
recdvery in most of the areas in Mad
ras is higher than in Bihar and the 
U.P. So the advantages that the 
Madras factories get should be shared 
by the cane-growers and the Madras 
Government have evolved a scheme 
with the co-operation of factory- 
owners which‘made it possible for the 
cane-growers to share the profit. As
I said it is expected that they will get 
at least another three annas per 
maund for the cane they have sup
plied. The same scheme should have 
been applied to Hyderabad also, be
cause Hyderabad sugar factories also 
belong to that group or association 
which has evolved this scheme. But 
it seems that the Hyderabad Govern
ment owns a large number (about 
70 per cent.) in the factories and they 
thought more of their interest than of 
the cane-growers. I (have again w rit
ten to them and I hope they will do 
something to accept my suggestion.

Shri N. B. Chowdhury: V/hal is the 
method of distribution of imported 
sugar?

Shri Kidwai: The Slat-3 Government 
of Bengal has entrusted distribution 
to a company which has undertaken 
to distribute sugar at a uniform rate 
throughout the State. It will be supply
ing susar at 12 annas 6 pies per seer 
in Calcutta as well as in the remotest 
area and that is a reasonable price. 
Similar arrangements are expected to 
be made in Bombay; but if it is not 
possible, sugar will be distributed 
through merchants.

Mr. Chairman: I will now put to 
vote the cut motions relating to 
Demands Nos. 45, 47. and 125.

Demand No. 45. The question is:

“That the demand for a supple
mentary grant of a sum not ex-



3761 Dcmandfs for

Rs. 1,36,000 in respect of ‘Agricul
ture* be reduced by, Rs. 100.”

The motion was negatived,

Mr. Chairman: The question is:
'T hat the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 1,36,000 in respect 
of ‘Agriculture* be reduced by 
Rs. 100."

The motion was negatived,

Shri'F rank Anthony: I beg leave to 
withdraw my cut motion No. 17.

The cut motion No. 17 was by leave 
withdrawn,

Mr. Chairman: The question is:

*That a supplementary sum not 
exceeding Rs. 1,36,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1954, 
in respect of ‘Agriculture’.**

The motion was adopted,

Mr. Chairman: Now I take Demand 
No. 47. The question is:

“That the demand for a sup
plementary grant of a sum not 
exceeding Rs. 2,10,000 jn respect 
of ‘Miscellaneous Expenditure 
under the Ministry of Food and 
Agricultural’ be reduced by Re. 1.**

The motion was negatived.

Mr. Chairman: The question is:

‘‘That the demand for a sup
plementary grant of a sum not 
exceeding Rs. 2,10,000 in respect 
of ‘Miscellaneous Expenditure 
under the Ministry of Food and 
Agriculture’ be reduced by Rs. 
100.”

The motion was negatived,

Mr. Chairman: The question is:

“That the demand for a sup
plementary grant of a sum not 
exceeding Rs. 2,10,00,000 in res
pect of ‘Miscellaneous Expenditure
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under the Ministry of Food And
Agriculture* be reduced by Rs. 
100.- (Commitment of the Gov
ernment to the sugar factory 
owners and the sugar cess.)*’

The motion was negatived.

Mr. Chairman: The question is:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 2,10,00,000 in re§t>ect 
of ‘Miscellaneous Expenditure 
under the Ministry of Food and 

. Agriculture* be reduced by 
Rs. 100.”

The motion was negatived,

Mr. Chairman: The question is:

“That the demand for a sup
plementary grant of a sum not 
exceeding Rs. 2,10,00,000 in res
pect of ‘Miscellaneous Expendi
ture under the Ministry of Food 
and Agriculture’ be reduced by 
Rs. 100.’*

The motion was negatived,

Mr. Chairman: The question is:

“That tlie demand Tor a sup
plementary grant of a sum not 
exceeding Rs. 2,10,00,000 in res
pect of ‘Miscellaneous Expendi
ture under the Ministry of Food 
and Agriculture’ be reduced by 
Rs. 100.”

The motion was negatived.

Mr. Chairman: The question is:

“That a supplementary sum not 
exceeding Rs. 2,10,00,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1934, 
in respect of ‘Miscellaneous Ex
penditure under the Ministry of 
Food and Agriculture*.**

The motion was adopted,

Mr. Chalmuui: Now I will put the 
cut motions regarding Demand No.
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[Mr. Chairman] Mr. Chairman: The question is:
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J25 to the vote of the House. The 
question is*

That the demand for a sui)ple- 
mentary grant of a sum not ex
ceeding Rs. 7,25,00,000 in respect 
of ‘Other Capital Outlay of the 
Ministry of Food and Agriculture* 
be reduced to Re. 1.

The motion was negatived.
Mr. Chairman: The question is:

'*That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 7,25,00,000 in respect 
of ‘Other Capital Outlay of the 
Ministry of Food and Agriculture* 
be reduced by Rs. 100 **

The motion was negatived,
Mr. Chairman: The question is:

'•That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 7,25,00,000 in respect 
of ‘Other Capital Outlay of the 
Ministry of Food and Agriculture* 
be reduced by Rs. lOO."

The motion was negatived.

Mr. Chairman: The question is:
“That the demand for a supple

m e n ta r y  grant of a  sum not ex
ceeding Rs. 7,25,00,000 in res
pect of ‘Other Capital Outlay of 
the Ministry of Food and Agricul
tu re’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Chairman: The question is:
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 7,25,00,000 in res
pect of ‘Other Capital Outlay of 
the Ministry of Food and Agricul
ture* be reduced by Rs. 100.**

The motion was negatived.

Mr. Chairman: The question is:
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 7,25,00,000 in res
pect of ‘Other Capital Outlay of 
the Ministry of Food and Agricul
ture* be reduced by Rs. 100.**

The motion was negatived.

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 7,25,00,000 in res
pect of *Other Capital Outlay of 
the Ministry of Food and Agricul
tu re’ be reduced by Rs. 100.**

 ̂ The motion was negatived.

Mr. Chairman: The question is:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 7,25,00,000 in re»- 
pect of ‘Other Capital Outlay of 
the Ministry of Food and Agricul
ture* be reduced by Rs. 100.”

The motion was negatived.

Mr. Chairman: The question is:

“That the demand for a supple
mentary grant of a' sum not ex
ceeding Rs. 7,25,00,000 in res
pect of ‘Other Capital Outlay of 
the Ministry of Food and Agricul
ture’ be reduced by Rs. 100.**

The motion was negatived.

Mr. Chairman: The question is:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 7,25,00,000 in res
pect of ‘Other Capital Outlay of 
the Ministry of Food and Agricul
ture’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Chairman: The question is:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 7,25,00,000 in res
pect of ‘Other Capital Outlay of 
the Ministry of Food and Agricul
ture* be reduced by Rs. 100.*'

The motion was negatived,

Mr. Cliairman: The question is:
“That a supplementary sum not 

exceeding Rs. 7,25,00,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March 1954,
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in respect of ‘Other Capital Outlay 
of the Ministry of Food and Agri- 
culture\**

The viotion was adopted.
D e m a >td No. 59— In f o rm a t io n  

B ro ad cas tin g .
AND

Mr. Chairman: We shall now take 
up the Demand relating to Informa
tion and Broadcasting. The cut 
motions have already been moved.

Shri Frank Anthony: My cut motion 
is that the demand for a supplement
ary grant of a sum not exceeding 
Rs. 38,30,00.0 in respect of Ministry of 
Information and Broadcasting be re
duced by Rs. 30,00,000 as the supple
mentary provision is excessive. In the 
explanatory memorandum, the Minis
ter has said that the additional pro
vision is required to meet the expendi
ture on the integrated publicity pro
gramme of the Five Year Plan, and 
the note goes on to say that the total 
expenditure on this integrity policy 
programme is estimated at about 
Rs. 148 lakhs, out of which the current 
year’s expenditure will be about Rs. 38 
lakhs. Quito frankly, I don’t under
stand either the mathematics or the 
logic, if any, behind 4his demand. We 
are told in the explanatory memo
randum that the decision to launch 
the programme has been* taken after 
the budget estimates for 1953-54. It 
would seem that the planners were 
planning conscious and they were not 
publicity conscious. Half of the five- 
year period is already gone and there
fore this expenditure of Rs. 148 lakhs 
is to be spread over a period of 2 
years. Then, my question is that in
stead of this Rs. 38 lakhs, why did not 
the Ministry ask for Rs. 74 lakhs. I 
want to be satisfied that the plans are 
proceeding according to some plan 
and not to the rule of thumb. I agree 
entirely that ,the plan must be publi
cised and that it must reach down to 
the masses, but I am a little dubious 
as to whether this can be done by a 
process of arithmetic or by a process 
which the Government has been fond 
of—the process of multiplying ex
penditure by multiplying the number 
of officials. Many members of the

far 1953-54
ruling party have admitted that so 
far as the publicity side of the Plan is 
concerned, it has failed to enthuse the 
masses. What I want to assure my
self is that this money will be used 
to the maximum advantage. I am 
not going to noint my finger at the 
Ministry, but complaints have reach
ed me—they may or may not be well- 
founded—that people who would not 
have been selected by the Union Pub
lic Service Commission, have been 
brought into this Ministry by a back
door so to speak—and perhaps so in 
other Ministries as well.—the for
mula is devised of bringing in people 
on a contract basis. I want to be 
certain on this because I shall try to 
show that a very large number of 
personnel is contemplated for recruit
ment. I want to be assured that all 
these people or additional staff are 
going to be recruited through the 
U.P.S.C. or are they going to be re
cruited from the unemployed register 
or is it merely going to be a process 
of upgrading people at present in the 
Ministry of Information and Broad
casting. The complaint has been 
made that people who are not quali
fied and who would not have been 
selected by the U.P.S.C., have got in
to this Ministry by a back-door by 
this device of ‘contract basis*.

Mr* Chairman: There is only one
hour more, and fifteen minutes out of 
that may be required by the hon. 
Minister. I would, therefore, request 
the hon. Member to be brief.

Shri Frank Anthony: I have so
far taken only 3 to 4 minutes and I 
will finish it in another 5 minutes or 
so. I will not take more than 10 
minutes altogether.

Mr. Chairman: Yes. the hon. Mem
ber may proceed.

Shn Frank Anthony: I will now
come to the analysis of the figures 
given in this booklet “Supplementary 
Demands for Grants”. We are asked 
to sanction another Rs. 1,10,000 in res
pect of the Secretariat and the num
ber of officers is given on page 9. I 
find that in this Ministry, as given in 
the explanatory memorandum, there
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is a very elaborate Secretariat. You 
have one Secretary, two Deputy Sec
retaries; three Under Secretaries; one 
Officer on Special Duty; eight Section 
Officers; and a whole lot of other staff.
1 want to know whether it is necessary 
to have all these additional officers: 
whether you want an Adviser on 
Rs. 2,000; a Deputy Secretary on 
Rs. 1,100—1,800; an Under Secretary 
on Rs. 800—1,150 and so on? Can you 
not have this Central Unit run from 
your existing staff? I have a feeling 
that you have already got a surplus 
of staff.

Then, with regard to advertising, 
you have asked us for a grant of Rs.
2 lakhs. Here again, the explanation 
says; “The additional provision is re
quired for meeting the cost of design
ing and printing of posters, folders, 
etc.” Now, in the summary that you 
published some time ago you had 
said that you had already undertaken 
this publicity or advertising in a very 
elaborate sort of way. In the Sum
mary Report for 1952-53, I find that 
you have stated that elaborate ar
rangements have been made by the 
Bureau to release a summary of the 
Five Year Plan in Hindi, Gujrati, 
Urdu, Marathi, Tamil etc. You have 
also said there that follow-up stories 
dealing with the different sections of 
the Plan and the details were issued 
by the Bureau.

The Minister of Information and 
Broadcasting (Dr. Keslcar): But a
summary is not a poster!

Shri Frank Anthony: But I am not
very satisfied that this demand for 
Rs. 2 lakhs is really necessary. May 
I add, Sir, while on this subject of 
advertising, that the demand for 1953- 
54 has to be seen in the light of what 
has been already spent in previous 
years. Rs. 16 lakhs were spent in 
1952-53 and in 1953-54 it has already 
gone up to Rs. 21 lakhs and 52 thou
sand, that is to say, an increase of 
Rs. 5 lakhs and 52 thousand. I do not 
Know, therefore, whether this addi
tional sum of Rs. 2 lakhs is really 
necessary.
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Then, I come to the Press Informa
tion Bureau. Here again, we are 
asked to give an additional grant of 
Rs. 2 lakhs. I find that they have got 
an almost staggering number of per
sons in this Bureau. In 1952-53, tliey 
had one Principal Information Officer 
arid one Deputy Principal Information 
dfficer; and now they have three De
puty Principal Information Officers. 
In 1952-53, they had two Information 
Officers; now, they have six. In 1952- 
53 they had one Assistant Informa
tion Officer; now they have 7. There 
has been a, tremendous overnight in
flation and yet they are asking us for 
another Rs. 2 lakhs to give them a few 
more officers. I feel that people are 
probably getting demoralised in the 
Ministry, having nothing to do but 
kicking their heels in emptiness* 
Between 1952 and 1953 you have al
ready doubled or trebled your staff. 
Why do you want another Rs. 2 lakhs 
for a few more officers?

So far as the Films Division is con
cerned, we are asked to sanction a 
sum of Rs. 12 lakhs. I feel that this 
is something with which I am in agree
ment. It is one of the best ways of 
publicity. The best media to approach 
the masses is through films, and inci
dentally I may mention that I enjoyed 
some of the films put out by my hon. 
friend the Minister of Information, 
and Broadcasting. The explanation 
given under this head says: “For
publicity through films, this Division 
has at the moment six units of pro
duction. These units will be increas
ed to eleven for producing films re
lating to the Development Plan and 
River Valley Projects.” That means, 
you already have got six units and 
you want to increase them to eleven. 
According to the figures here, Rs. 40 
lakhs is the cost of six units. I t works 
out to an average cost of Rs. 7 lakhs 
approximately per unit. If that is so, 
with Rs. 12 lakhs, you can only have 
two more units. Is that what you 
mean? That is to say, are you going 
to set up fire more units with this, 
money, or only two more units?

Dr. Keskar: I will explain that.
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Shrt Frank Anthony: Lastly, there 
is the Publications Division. I do not 
understand this. There was a reduc
tion of about Rs. 8 lakhs in your ex
penditure. As I said, perhaps the 
planners were not publicity-conscious,
6 P.M.

There is one more item, Sir, viz. 
the Mobile Units. This is something 
novel and expensive and I am not dis
puting about Rs. 6 or Rs. 8 lakhs 
whigh I feel that the Ministry could 
do without, I am quite prepared to 
sanction the money asked for, but 
what I want to say is that the money 
should be used to the maximum ad
vantage; all your officers should be 
recruited through the U.P.S.C.; and 
after a year, you should be* able to 
come here and state to the House that 
you have been able to achieve some 
response from the masses. If next 
year, you are unable to say that, I at 
any rate will not be prepared to grant 
the money to you.

Prof. Agarwal (Wardha): Sir, I am 
really surprised that the money that 
is sought to be spent on the publicity 
of the Five Year Plan is not being ap
preciated. When J say that, I do not 
mean that every pie that is spent by 
the Government is usefully spent 
always. In fact, I haye always held 
that our system of publicity is not 
very adequate. It is not v^ry catchy 
either. Whatever I saw in some of 
the European countries, especially the 
Eastern European countries, impres
sed me very much. You must see 
how their publicity is planned; how 
they try to make the public plan
conscious, so that at every corner in 
a street you will see something about 
their plan. If you go to any institu
tion or you walk into any public 
place, you will always feel thrilled by 
the various activities and their res
pective j)lans. That consciousness, I 
do not find here and our Five Year 
Plan is not known to the public even 
in big cities. Therefore, I have al
ways been impressing upon the Minis
ter for Information and Broadcasting 
to plan the publicity properly if the 
Five Year Plan is to be known to the 
people and if they are to feel any

enthusiasm for it. The demand of a 
sum of Rs. 38 lakhs for a Plan which 
seeks to spend more than Rs. 2,000 
crores IS not large, especially when 
we look at the figures and find that 
most of it is for capital expenditure 
and not recurring expenditure. Some 
of it is for publicity vans. Of course, 
they will not be required every year, 
and only some other items are for 
recurring expenditure. What I would 
impress upon the Minister is this: let 
this money be spent in a way that 

' the mess?*:̂ ® and the details of the 
Plan and the schemes which affect the 
people, especially the community pro
jects and the local projects, may be 
known to the public in a proper way. 
Print it in the local languages, in a 
simple style, in a type which is easily 
understandable to the people. If that 
is done, and if we are able to carry 
the message of this economic develop
ment to every village, then this money 
that is being sanctioned will be pro
perly utilised. If more of it is spent 
on the administrative machinery and 
less on actual publicity in the rural 
areas, then we cannot say that the 
money has been spent in the right 
manner. I appreciate the feeling that 
so far we have not been able to do 
proper publicity for the Plan, and in 
fact, I am surprised that when I visit
ed some of the big cities, the people 
there asked me where the Plan could 
be had. I have been telling the Plan
ning Commission off and on that they 
must take proper care to print 
cheap editions. Even the people’s 
edition is rather costly, I think— 
it is priced at Rs. 2-8-0. Let it 
be Re. 1 . Let us even subsidise the 
publications. Let them be sample. I 
do not want them to be on costly 
art paper, but let them be in a simple 
language, in a simple style and on 
simple paper, and let it be in the local 
language, to be distributed—not neces
sarily freely—but at a cheap cost, so 
that people in every village of the 
country may know the Plan and what 
is expected of them. If that is done,
I am sure the people will respond 
adequately. I therefore think, that the 
money that has been sanctioned— ând 
sanctioned, I think, after such a long
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[Shri Frank Anthony] 
delay: it should have been sanctioned 
much earlier—is nothing too much, 

and we should sanction it. But we 
should sanction it with the comment 
that it should be utilised in a way 
which will really carry the message 
of the Plan to every village of this 
country.

Shrl Damodara Menon: Sir, I am 
sorry I cannot agree with the previous 
48peaker in thinking that the money 
wc are going to allot or that we are 
t>eiiig asked to sanction for this in
tegrated publicity programme is as 
good as he feels. I am afraid it is 
^oing to be a huge waste. We are 
disked to spend Es. 1 crore and 48 
lakhs on what is purported to be an 
integrated publicity programme, and 
this year we are asked to sanction a 
sum of Ks. 38 lakhs. Their idea, as 
stated in this note circulated to us, Is 
“to carry to every home in the langu
age and symbols of iYie people the 
message of the Plan”, That appears 
to be also the scheme of the planners. 
He further says that it is now pro
posed to carry the message of the Five 
Year Plan to the masses in the rural 
areas through field publicity units, and 
that is the main purpose for which 
this demand is now made.

Sir, we are always suffering from 
a kind of perversity in viewing cer
tain things which must receive prior
ity. It is true that the Plan must 
receive publicity. We have been told 
by many of our Congress friends that 
during the last elections the Congress 
fought mainly on the basis of the Plan 
and the message of the Plan was car
ried to every home. If that is true, 
there is hardly any necessity for us 
now to think of spending a crore and 
forty lakhs to carry the message of 
the Plan to every home as the Minis
ter says he wants to do now.

Acharya Kripalanl (Bhagalpur cum 
Purnea): When the Plan is failing 
what else can they do?

Shrl Damodara Menon: The Plan is 
failing and that was admitted by the 
Finance Minister when during the

course of the discussion on the ftesolu- 
tion relating to the unemployment 
situation in the country he wanted to 
move an amendment and wanted the 
Plan to be revised.

Dr. Keskar: Does that mean failure?

Sliri Frank Anthony: That shows it 
is dynamic.

Shri Damodara Menon: He said he 
is thinking in terms of revising the 
Plan to meet the increasing unemploy
ment in the country. He said so when 
the Resolution on Unemployment was 
being discussed.

Now, Sir, let us wait for the final 
Plan. The Plan is undergoing several 
amerftoients. All these amendments 
are taking place in paper only. And 
when the final amended form of the 
Plan is presented to the country let 
us think in terms of giving publicity 
to it.

The hon. Minister not only wants to 
carry the message of the Plan to 
every home in the country but he 
wants to carry the message to foreign 
countries also. In item (c) he says; 
“Additional staff will also be required 
for attending on the foreign press 
delegations coming to India so that 
effective publicity is secured for the 
Development plan abroad”. He goes 
one step further. The planners want
ed the message of the Plan to be car
ried only to every home in India. 
But the hon. Minister wants to pub
licize the Plan—It is so wonderful, 
our Plan—and carry it to every home 
probably abroad also, and we are 
asked...

Shrl K. K. Basu: To get more 
money.

Shri Damodara Menon: It may be.
We are asked to pay huge salaries to 
these officers and they will go about 
visiting villages and publicizing the 
Plan. (An hon. Member: In foreign 
countries). I do not know. As has 
been pointed out by Mr. Anthony, the 
salaries that are going to be paid to 
these officers are really huge and at a 
time when the country, as has been
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admitted even by the Government, is 
passing through acute unemployment 
distress our Minister will have some 
high paid officers travelling in these 
mobile vans. I do not know how they 
are going to roach the villages. There 
are not enough communications. In 
the Centre probably there may be. 
But if they are to go to the villages 
there are not enough communications. 
Therefore through the main roads 
these vans will go. And because there 
is such acute unemployment they can 
g e t an audience to hear what they are 
saying and to see the films they are 
showing. Probably it is in the in
terests of the framers of the Plan and 
the Information Ministry to keep on 
unemployment so that they may get 
an audience to hear their speeches and 
see their films. This is a perverse 
attitude.

I am not saying that the Plan should 
not be publicized. But this is not the 
way we should go about giving publi
city to it. The real publicity is the 
^ o rk  we are going to do. If a person 
in a distant village in the South, for 
instance in my own village, is told 
what we are doing at Hirakud or in 
the Damodar Valley, probably he may 
not be enthused.^ But if he is told 
of something, some actual work to be 
done in his own village he will under
stand the Plan. He will see that a 
<rhange is coming in the country and 
he will appreciate it. That is the best 
way of publicizing the Plan. Rs. 140 
lakhs to be spent upon this mad ven
ture is, I submit, a waste of public 
money which this country cannot 
afford.

Another thing I want to bring to the 
notice of the hon. Minister is this. If 
instead of spending the money in this 
manner, they spend a part of the 
money on the existing media of broad
casting and other things which the 
Information Ministry has, it would be 
a good thing. For instance the Broad
casting Station at Calicut has only 1 
kilowatt power. It is our standing 
complaint that though it is a small 
area—the Malayalam speaking area 
on the west coast—the Broadcasting 
Station cannot be heard

Sardar A. S. Saigal (Bilaspur): 
This is your main grievancel

Dr. Keskar: I am receiving that 
complaint from him now.
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Shrimatl Sucheta Kripalani: It is a
legitimate grievance.

Shri Damodara Menon: I want
publicity. You have not done much 
so far as the Plan is concerned. So if 
a part of the money is spent in deve
loping the existing media I think it 
would be a good thing.

Shri Punnoose (Alleppey) : Has he 
any plan like that?

Shri Damodara Menon: Not the
planners. These anaemic Stations are 
continuing and you do not want to 
improve them.

There is another thing. How are 
you going to reach the villages? If 
you spend half of the money on pro
viding receiving sets at village centres 
I think some of the things you are 
broadcasting from your station will 
be heard and appreciated and will 
reach the village folk. Instead of that 
you want thirty two vans, some high 
paid officers and you want to have six 
zones. How are you going to reach 
every home in a country like ours 
with six zonal units? Are we mad 
to think that with six zonal units we 
can reach every village in this vast 
country? It is only for the pleasure 
of some officers to take some odd 
photographs here and there, all in a 
holiday mood, and we are asked to 
pay for it. It is a huge waste, and I 
oppose this grant.

Shri T. N. Singh: Mr. Chairman*
Sir, I think this time it is my pleasure 
to give my unqualified support to this 
move. It is not always necessary to 
be critical; at times things may have 
to be supported. I will say why I am 
supporting this. Because I feel that 
what is very necessary is that the 
man in the street, the man in the 
village, should know what is to be 
done and what is being done. And 
one of the things I want the Infor
mation Ministry to keep in mind in 
this new scheme, and in which they
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tShri T, N. SinghT 
should make a departure, is to see that 
there is no deviation from fact and 
truth in whatever statement or pro
paganda or anyhing that is done by 

.this section. I think that is one of the 
greatest contributions which this ven
ture. this new scheme, can make to 
the whole set-up. It is my faith and 
I have sufficient reason to believe that 
this will be one of the principal ap
proaches of this propaganda scheme, 
and that is one of the principal 
reasons why I whole-heartedly sup
port it. I would appeal to every sec
tion of the House to insist—let this 
scheme go ahead with full steam— 
that in every hand out or propaganda 
done through this agency, it will be 
seen that the villager is told the tru th  
and the facts. If there are short
comings,—I know probably we may 
not reach the target, we may not be 
able to do things in time—there is no 
harm. Even in China, of which some 
of us on this side are very much ena
moured, I have heard that they said: 
this is the target; this is the capacity 
of production; let us do 60 per cent, 
and we shall be satisfied. There was 
no criticism on that ground. Unfortu
nately, here we always think of 100 
per cent, perfection and no short
coming. Let us take note of all these 
imperfections, imperfections of our 
men, imperfections of our machinery, 
and say, frankly, we were able to do 
this much only. If there are short
comings, let us have criticism: but not 
in a spirit of turning round. That is 
the spirit in which we should approach 
this question. I have every reason 
to believe that this is the scheme on 
which we are going to launch and 
that is my only reason for giving my 
wholehearted support to this. I ask 
all sections of the House to give their 
blessing to this measure.

I have always felt that our Informa
tion and Broadcasting Ministry has 
probably not given so much attention 
to propaganda and spread of informa
tion in the villages as it should. I 
think, therefore, that this is a propo
sal in the right direction because we 
are really going to make a well

thought out approach to the villages, 
that is, mostly through visual propa
ganda, the film. As experience has 
shown the film is probably the best 
medium for telling our people what is 
being done and what is not being 
done, and what we want to do. This 
we must tell them in the most effec
tive manner. 1 think the major p a rt 
of the expenditure is going to be in
curred on visual propaganda and I  
think that is the best thing to do. 
That is another reason why I give my 
whole-hearted support to this demand. 
The usual method is printing a lakh< 
of small books and distributing them. 
In a huge country of 400 million peo
ple, it reaches not even 1 per cent, or 
half a per cent, or even .05 per cent, 
of the people. Sometimes, that is 
mostly thrown into some corner. 
There also I think this ' is the right 
method. Let us not be unnecessarily 
critical or oppose anything that comes 
up. That is not the right spirit. With 
these words I support the Demand.

Shri N. B. Chowdhury (Ghatal): 
Mr. Chairman, we have moved two 
cut motions to oppose this Demand, 
nimibers 27 and 31, to discuss the ne- 

•cessity of providing such a colossal 
amount at this stage. When after
2i years of the working of this Plan,, 
wc see the unemployment question 
assuming such staggering proportions 
and when there are so many famine- 
stjrickem people, people starvling, the 
Government of the day has come for- 
WEtfd with this Plan for elaborate 
propaganda about the Fivf-year Plan. 
We know that already there exists a 
huge publicity organisation at the dis
posal of the Central Government as 
well as at the disposal of the State 
Governments. These State Govern
ments have got their own weeklies, 
their publicity organisations and pub
licity officers. There are so many 
journals through which they are pub
licising thedr Plan day in and day out. 
What is the necessity of providing this 
huge sum of Rs. 38 lakhs out of 
Rs. 1,48,00,000 for the duration of the 
Plan? We know that already there 
is a provision of Rs. 1,02,64,000 for 
the Ministry of Information and
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Broadcasting. This, of course, is ex
clusive of another sum of Rs. 
2,28,00,000 providrd for Broadcasting 
purposes. We know from the talks 
over the Radio that there is already
a lot of propaganda about the Five-
Year Plan. At this stage, what is the 
necessity of this elaborate arrange
ment for publicity of this Fjve-Year 
Plan?

We do not wonder, because we know 
and we hear from all quarters that 
the very Plan h a s  been questioned,
and that it. has failed. The only pur
p o se  o f this pubJticity organisation is 
to prop up a thing which has already 
failed, and thereby somehow to 

'C rea te  an imprfi>sion upon the mind 
c t  the people that the Plan which has 
failed and which they themselves are 
thinking of revising, has not actually 
failed, but has achieved somethilig. 
If has boen said in the relevant por
tion of the Plan itself that the people 
•can understand the Plan only in re
ference to the local programmes. 
What is the local programme? I am 
not surprised when I hear from Pro
f e s s o r  Agarwal t h a t  e v e n  after this 
period, e v e n  in  the* big cities people 

d o  n o t know w h a t  th e  Plan is. How 
can they know? Because^, ^vhere is 
nothing which they can know through 
experience. We know that there are 
certain river valley projects, the Chit- 
taranjan factory, the Telephone auto- 
m a tis a t io n  a n d  certain community 
projects. Bui, even if we include 
them all and consider the areas of 
operation of the Plan, it touches only 
a very small part of the country. How 
can people of a particular area, where 
there is no community projec^ where 
they see tremendous flood havoc and 
famine, w h e n  they see that the un
employment position is becoming 
worse while, they thought that the 
Plan will * reduce unemployment to a 
certain extent, realise that these river 
valley pro jects are going to bring any 
benelit to them?

They say that there is a sense of 
priorities and when the people come 
to know thaf the sense of priority is 
there in the Plan, ,they will come to .

know what role they have to play in 
reliation to the Plan. W hat is this 
seme of priorities? We the people of 
West Bengal have seen that for the 
purpose of automatisation of tele* 
phones, they have spent 14 crores o f’ 
rupees according to the figures given 
in answer to a question. The people 
in the villages question thi^. They 
ask, “why cannot the scheme of auto
matisation wait for 5 or 10 years 
more?” When people have no food, 
when there is terrible flood havoc, 
ivhen they have no land, if you go with 
your mobile units and show the films, 
posters, exhibits, etc., they Svill see 
that what is being professed is contrary 
to their experience. You ask them to 
build a school. They know that they 
will only put in labour, but they will 
not be able to send their children to 
the school because they cannot meet 
the cost of the education. You ask them 
to build a road. But, these people 
the workers in the -factories and the 
agriculturtsts and poor peasants know 
that this is not going to bring food to 
them. Therefore, the first thing that 
has got to be done is to make a peo
ple’s plan. If you want to create real 
enthusiasm among the people, your 
plan must be a people’s plan. If the 
people realise that dt is a plan made 
by them and it is a plan for them, 
and it is U) be executed by them, then 
only they will come forward to work 
it heart and soul. We know that you 
now go to the people 2J years after 
the Plan was made. When the Plan 
was made^ they were not consulted.
We know from the answer to a Ques
tion in the Council of States tha'. the 
Plan was, as a matter of fact, made 
up departmental ly by the bureau
cratic officials. From the Plan itself 
we know that only as late as March 
1950, the Planning Commission was 
set up. By July, a Wind of draft was
ready. How can it be that this big
Plan was made ready in the course of 
three months? We know also that a 

part of the Plan, that is the river 
valley projects, was already being ex
ecuted. From all these facts, we find 
that there is nothing in the Plan to 
evoke the enthusiam in the people, 
because the people are not going to
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benefit by this. If you want to 
create enthusiasm in the people, you 
have to change the Plan and modify 
i t  in such a manner that the people, 
may derive direct benefit from it 
and in its day to day execution they 
see that the Plan is really for their 
help. Only in that case will they be 
interested. Only such a Plan can be 
supported, and then publicity for that 
purpose can also be supported. Sir* 
I oppose the Gram.

Shrlmatl Jayashri (Bombay—Sub
urban): I am surprised to hear the 
criticism made by some of the Mem
bers who want to run down the 
achievements made during this Five- 
Year Plan period by our country. 
They would praise the programmes 
and achievements of countries like 
China and Russia, but when we want 
to show our achievements, they think 
that we are wasting money on this 
Plan.

Sir, 1 myself have seen some docu- 
mentraies in which the health pro
gramme such as kecpin^r our wells 
clean and the B.C.G. pxogramme are 
shown. I myself have felt very en
thusiastic and I think that I learnt 
more by seeing Ihesc filrr.:: than I 
should have by reading in books. I 
think this is the best way of educat
ing our masses. We know that in the 
olden days we had knov/ledge im part
ed through Srutis, and that is how I 
should say till now we have heard 
about Puran stories and Srutis, and 
that is the best way of imparting 
knowledge to the villagers and the 
masses.

The hon. Member who spoke before 
me said that this is not our people’s 
plan. May I know what he would 
call a people’s plan?

An Hon. Member: Busi;ian plan.

Sbrlmatl Jayashri: When we want 
to teach social customs, when we want 
to remove some superstiti<ms and 
bring improvements in the social 
customs, these documentaries and films. 
I think, are the best method by which

we can preach these social customs. 
Broadcas.ing and radio are the best w»y, 
and I should say the most Interesting 
method, of imparting knowledge to 
children as well as illiterates. Inm ost 
of the schools at present they are try 
ing to sh^w films which will give the 
children, knowledge about geography> 
history and also about the various in
dustrial developments that are taking 
place in our country. This is the right 
kind of method for imparting know
ledge to students also. So, I should 
whole-heartedly support thig Demand 
for expanding our Information and 
Broadcasting programme in the Five- 
Year Plan. This is the bes* way of do
ing publicity for the Plan. I support 
this.

Dr. Keskar: Before I leplj^ to the 
specific points raised by various 
friends in the House, I would like to 
say a few words as a preliminary so 
thiit I need not repeat them in argu
ments to counter every one of the 
arguments presented by my friends 
opposite r e g a r d t h e  scheme for in
tegrated publicity for the Five-Year 
Plan.

The Plan was debated in this House, 
rather the vjiderlying principles of the 
Plan were thoroughly thrashed out 
and the House passed them by an 
over-whelming majority, and there
fore...

Shrl N. B. Chowdhury: In Decem
ber, 1952.

Dn Eeskar: It does not matter. 
It was passed by this House and it 
has not again been countered by this 
House, and therefore that must be 
considered as the will of the House 
even though my friend opposite might 
not like it. And I might, Sir, with 
your permission, read only one sen
tence from the Plan which will ex
plain the integrated publicity that we 
are presenting here. The Planning 
Commission in their final report say:

“A widespread understanding of 
the Plan is an essential stage in its 
fulfilment. It wiU help large num
bers of persons to appreciate the 
main lines on which development
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is expected to proceed over the next 
few years... All available methods 
of communication have to be deve
loped and people approached...'’ 

so that they understand the meaning 
of the Plan. I can understand friends 
on the opposite side saying that they 
do not agree with the Plan, there
fore there should be no publicity for 
the Plan. But, as I 'said, this House 
has accepted the Plan and as such 
publicity for the Plan is a concomi
tant and an accessory which is abso
lutely essential. We have got here a 
Plan in which the Government pro
poses to spend more than Rs. 2,000 
crores, in which practically no aspect 
of our national life has been left out, 
and it is probably the stepping stone 
to the economic prosperity of this coun
try: Whether you agree with all the as
pects of the Plan or not, whether you 
consider fhe Plan to be completely 
fool-proof and completely faultless 
or not, the Plan is a big thing and it 
is something which, if we want to be 
succe'^r.fully accomplished, has not only 
to be understood by the people, but has 
also to be actively helpe d by the people. 
And it is for that purpose, absolutely 
essential that the Plan—not only its 
idea, but the basic principles of the 
Plan—should be put before the people 
in as concrete a shape as possible.

The speciality of this integrated pub
licity plan is, and it has been explain
ed to some extent in the Order Paper 
here, that we do not propose to lay 
emphasis on the educated or literate 
public. For the first time, we are 
trying, we are making a concerted 
effort, to reach the masses of the peo
ple in the villages and in the country 
side, and it is for this reason that you 
find that emphasas has been laid more 
on audio-visual publicity—because in 
the country the majority of the people 
are not litera .e, and therefore this is a 
better way to reach them. And there
fore you will find in this that much 
of the expenditure that is proposed 
here is for audio-visual publicity.

There has been criticism that this 
plan for  ̂publicity is commg a little 
too late. I do agree that the plan for 
publicity should have been launched 
much earlier. But that is no argu-
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ment for saying that publicity should 
not be launched now because you have 
not launched it up till this time. No 
doubt, in preparation of this Plan, 
emphasis has not been laid on the 
publicity methods, and also on the 
publicity plan because we ourselves 
do not wish to have so much pub
licity. We also believe with my friend 
Mr. Damodara Menon that work is pro
bably the best publicity, but at th e  
same time work that is done in this 
corner is not visible to a person in  
the other corner. Whatever we do in  
a constructive way has to be made 
known to the people. We do not be
lieve in publicity which puts wrong 
facts before them. We believe in  
publicity which gives correct facts to 
the people. We also lay emphasis on 
work first and making known the 
work afterwards. And that is one 
of the reasons why for the publi
city plan for a Five-Year Plan 
which proposes to spend more than 
Rs. 2,000 crores there is demand 
this year of only Rs. 38 lakhs, 
which ultimately might go, as the pro
posal is, loiter up to Rs. 148 lakhs. 
It might appear enormous to certain 
people. My friends ta’.k of the enorm
ous sums of money spent on publicity 
here. But if you look into the amount 
spent on • publicity in the countries 
which they always put before us as 
models here, you will find that they 
spend ten times more on their plans or 
their achievements. I do not grudge 
that. Let them do it. We do not do 
publicity on such a scale, exactly for 
the reason...

Shri N. B. Chowdhury: Do it pro
vided it is a people's plan.

Dr. Keskar: This is what I consider 
to be a people’s i)lan. We consider this 
to be a people’s plan and if my hon. 
friend is not convinced that it is a  
people’s plan, let him go and convince 
the people that it is not their plan. 
(tnierruption), I might say that the 
argument that he has advanced is one 
of the reasons why we are obliged to 
do a little publicity for the plan, be
cause some of my friends opposite take 
a lot of effort to go to the countryside 
and tell people 'Well, this plan is no 
good. Do not try to implement it*
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Otherwise, probably our necessity for 
publicity would have been a little less.

The publicity plan, as I said, is on a 
very modest scale. As I reply to some 
of the objections raised by Mr. 
Anthony, I would like to say that some 
of the items, which he considers very 
big are not so big as he thinks them 
to be. You have to take into considera
tion first of all the immensity of the 
target. I do not say that we try to 
reach through this publicity plan or 
the machinery that we are going to put 
up now every single vi’lage in India. 
First of all, you have to remember that 
this plan will be carried out in co
ordination with the State Governments. 

'This is not a plan that the Central Gov
ernment alone are going to carry out. 
The expenditure that is given here is 
the expenditure that we are noixi$ to 
incur. Very soon we will have talks'— 
probably next week—with repre;senta- 
tives of the State Governments and a 
concerted plan will be made in co
ordination with them. It is only in co
ordination with the State Governments 
that we can hope to reach the largest 
number of people all over the country. 
And if you see the immense target that 
we have, you will have to accept that 
the expanditure that we are proposing 

-before you is very little.

Let me draw your attention, first of 
al!, to the fact that a very large part 
of the expenditure is non-recurring. For 
example, the expenditure on mobile 
units is an expenditure which is non
recurring. A very large part of the 
expenditure on the Films Division is 
also non-recurring, because quite a big 
amount will go for new equipment 
which will be needed and which will 
be used in later years also. So my point 
is that in the present demand the 
amount of non-recurring expenditure is 
pretty large. The recurring expendi
ture is not so great as Mr. Anthony was 
making out or fears it is. One of the 
reasons why you will find the parti* 
cular demand to be much larger than 
we wDuld have liked it ordinarily to 
'-be is that as we propose to reach people 
in  practically every part of the country, 
M large amount of publicity will be

done in the regional languages, and as 
the number of regional languages Is 
very large, whether it is in films or 
whether it is in pamphlets, we propose 
to have them in every language and in 
adequate numbers. It is that which 
means larger amount of expenditure 
than ^h a t we would have originally 
planned.

Mr. Anthony has tried to pick holes 
in the demand. First of all, he has said: 
why in two or three years? The reason 
is that the concrete and final shape to 
the Plan was ;iot given three years 
back. It had been given only last year. 
The Plan, or rather some aspects of the 
Plan, were already being implemented 
and work was being done on various 
projects. At the same time, the picture 
of the Plan, a«. a  whole, was given a 
concrete and final ;^ape only last year 
after the Government brought a motion 
before this House which was debated 
and passed by this House, Therefore, 
it is not as if without having a con
crete and final shape to the Plan first, 
we give publicity to »the Plan. Publi
city was given to various items in the 
Plan which were being constructed. 
But that kind of disjointed publicity 
does not give a complete picture or 
does not put the whole picture before 
the public. And that is the reason why 
we feel it necessary that now that the 
whole Plan is before the public, now 
that wo are coming to what we con
sider the peak period of the planning 
work, now is the time to go to the pub
lic and tell them what the Plan is. what 
;t menr.s to them and what it is doing 
for them. That is the reason for the 
delay. I also wish witn Mr. Anthony 
that we could have done this much 
earlier, but because it is a little late is 
no argument for nnt doing it now. It 
is never too late.

He has said that the publicity has 
Tiot enthused the masses, I ^0 agree 
with him entirely, I am for publicity 
which will put some enthusiasm in the 
masses. But for a publicity which will 
carry enthusiasm, which will use all 
media, we will have to spend a large 
amount of money, as many foreign 
countries are doing, and we do not
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waat to spend money on publicity 
which can be usefully spared for other 
work; otherwise* I would certainly side 
with Mr. Anthony that we should have 
large scale publicity which will put 
enthusiasm in the masses.

He is rather critical that a number 
of people have been recruited in this 
Ministry by the back door. As far as 
the five-year publicity plan is concern
ed, let me assure him that recruitment 
will be done according to established 
method. If he likes, I will get a certi
ficate from the UPSC to assure him 
that things hlave been all above board. 
As for people being brought in by the 
back door before, I would certainly be 
g’iBd to look into the cases which he 
considers have come by the back door, 
and I always stand ready to correction.
I do not feel, like some other people, 
that We are all faultless. There might 
be some tnings which might not have 
been correct, but I am ready to look 
into any cases that Mr. Anthony would 
like to put before me of irregular 
recruitment, as he calls it.

He thinks that the Ministry is over
staffed. Well, Sir, that is a way of look
ing at things. He tiiinks so. What 
staff is necessary for doing a particular 
work is something which will have to 
be gone into in detail, and it is not pos
sible for me to give the reasons why 
I consider that it not only is not over
staffed but is pretty under-staffed, as 
I know to my cost, because I have to 
work a little harder. But I might tell 
him that as far as the flve-year publi
city plan is concerned, the staff has 
been pared down to the minimum. We 
will not employ one single person more 
than is necessary.

Regarding the other points that hti 
has made, as far as the Aim unit is 
concerned, he has asked: why so much 
of expenditure on the film unit, when 
for 6 units you spend a particular sum 
and for having two or three more units 
you are spending a larger sum? Now, 
generally speaking, as far as the films 
that we used to prepare up till now 
were concerned, a certain number of 
copies were prepared. But in view of 
the larger target of i>ublicity that we
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have and in view of the fact that most 
fl.ms will be prepared in all the 
regional languages, we will have to pre
pare a very much larger number of 
copies, and each copy costs. That is 
one of the main reasons for the larger 
cost of the units that will prepare 
copies for the flve-year publicity plan.
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Shri Frank Anthony: On a point of 
explanation. My point was that ac
cording to your previous estimate you 
had not budgeted for a sufficient 
amount. Six units had cost Rs. 40 lakhs 
whereas you have only asked for Rs. 
12 lakhs with which you could get two, 
and not five, units.

Dr. Keskar: It is not a question of 
units. The unit is not an independent 
body. You have got a working divi
sion in which quite a number of things 
will be common. When you are work
ing, you add something. It does not 
mean you duplicate what exists. Only 
r^ertain things are added. That also 
has to be borne in mind.

But the rise in expenditure is due 
mainly to the very large number of 
copies prepared in the regional langu
ages.

Regarding the question of publicity. 
Mr. Agarwala has mentioned that we 
are not giving adequate publicity. I 
do agree; I myself feel that we should 
give more publicity to what we are do
ing and by publicity I mean putting the 
facts before the public and not trying 
to beat your own drum. I would say 
that publicity is something which 
should be avoided but we live in an 
age of publicity and it cannot be con
sidered that publicity is the prerogative 
of the Opposition, If the opposition 
also tries to publicise what they con
sider to be the faults of the Govern
ment or its misdoings, I think govern
ment is also entitled to put the correct 
things before the public and a correct 
perspective also. I think these are reci
procal things but Government tries to 
minimise its publicity and tries to put 
facts before the public. I must say 
that if you compare the publicity orga
nisations of our Government with those 
of other governments, we are probably 
doing hardly any propaganda as suc*i
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in fact, our ordinary publicity units in 
the Ministry are spending in ail about 
B7 lakhs of rupees, and if you deduct 
from it 35 iakhs of rupees which we 
earn as income, we are spending only 
about 52 lakhs of rupees on what can 
be called publicity. Now, for a govern
ment which is spending more than 400 
crores of rupees on the ordinary 
Budget, I think no reasonable person 
can call it publicity. It is really an 
apology for publicity. But, we do not 
believe in the type of publicity that 
certain countries indulge in. We only 
try to put a few facts before the public 
because of the important nature of the 
Plan and the vital place it occupies in 
the future of the country. We have 
felt that a slightly greater effort is 
needed to put before the public what 
probably is the Plan that this country 
has organised for its future.

Sir, I am just finishing. I have to 
repV to one or two other points. My 
friend Mr. Damodara Menon has said 
that work is better than publicity. I 
entirely agree with him. We are spend
ing this amount not to say what the 
Government is doing is good but to 
put before the public what the Govern
ment is doing and let the public judge 
afterwards. If we really made an effort 
at publicity as it is conceived by 
various countries, we would have spent 
many times the amount that we are 
spending in this Plan.

As for the point that he made regard* 
ing the Five-Year Plan that we are 
changing, I do not see how that comes 
in the way of publicity of the Five- 
Year Plan. Do you want to have a 
static plan which must not change ac
cording to circumstances? I think we 
should have rather a dsmamic plan, a 
plan which can be changed according 
to circumstances. But, that does not 
change either the objective or the 
main lines of the Plan, and I hope my 
friend the Finance Minister will agree 
with me that a change in the Plan may 
give even greater strength to the Plan.

Lastly, Sir, one more point. Mr. 
Chaudhury was saying It is a huge 
publicity organisation. Sir, one can

use adjectives very easily. I cannot 
reply using another adjective. I would 
only ask him to compare in detail this 
with the other publicity organisations 
which exist elsewhere and let the facts 
speak for themselves. He claims that 
the Plan has failed. I am very glad 
thAt he has informed me of the failure 
o  ̂ the Plan. I wish he would go and 
try to convince the public that the 
Plan has failed. In any case, I am 
g!ad that he has that assurance to 
console himself. But we believe that 
the Plan has not only not failed but 
the Plan is succeeding and I am quite 
sure that the Plan will succeed still 
more.

Sir, I do not want to take more time. 
This is all that I have to say on the 
various points raised by my hon. 
friends.

Shri Frank Anthony; May I have 
permission to withdraw my cu* 
motion?

Mr. Chairman; Has the hon. Member 
leave of the House to withdraw his cut 
motion No. 25?

The motion was, by leave, withdrawn

Mr. Chairman; I will now put the
cut motions to vote.

Mr. Chairman: The question is:
“That the demand for a supple

mentary grant of a sum not exceed
ing Rs. 38,30,000, in respect of 
‘Ministry of Information and 
Broadcasting* be reduced by 
Rs. 100.”

The motion was negatived,

Mr. Chairman; The question Is;
“That the demand for a supple

mentary grant of a sum not exceed
ing Rs. 38,30,000, in respect of 

‘Ministry of Information and 
Broadcasting’ be reduced by 
Rs. 100.”

The motion was negatived,

Mr. Chainnan; The question is:
“That the demand for a suople- 

mentary grant of a sum not exceed
ing Rs. 38,30,000, in respect of
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'Ministry of Infonnation and 
Broadcasting’ be reduced by Rs. 
100.’*

The motion was negatived.

Mr. Ghalrmaii: The question is.

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 38,30,000, in respect of 
‘Ministry of Information and 
Broadcasting’ be reduced by Rs. 
100.*',

The motion was negatived.

Mr. Chairman: I will now put the 
demand to the vote of the House. The 
question is:

“That a supplementary sum not 
exceeding Rs. 38,30,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in 
respect of ‘Ministry of Information 
and Broadcasting’.”

The motion was adopted.

D e m a n d  N o . 1 3 3

Mr. Chairman: Let .us now take up 
Demand No. 133. Cut motions Nos. 6, 
7 and 40 have been allowed and taken 
as moved.

Shri Vittal Bao: Mr. Chairman, while 
commending the cut motions that I 
have moved, I wish to make a few ob
servations. At long last the Govern
ment have decided to do away with 
the contract system in the railway col
lieries. But they say they will do away 
with the thing from 1st April, 1954. I 
do not know why we should wait for 
the 1st of April 1954 and why not 
straightaway do away with it here and 
now. For example, when 6 years ago 
this contract system was abolished in 
the Singareni collieries, there were 
about 17,000 workers working there. 
When under the pressure of the Union 
the management had agreed to the 
abolition of the contract system.......

Shri K. C. Reddy: The Singareni col- 
lieilies do not come under railway 

collieries.

Shri Vittal Eao: I only cite this as an 
example to show that when they arriv
ed at a decision to do away with th t 
contract system they did not wait even 
for a day. For the last 7 years it is 
working departmentally. Similarly, 
here also the contract system could 
have been easily removed because this 
is a grievance which has been pending 
for a very long time. And, now I do 
not know what difficulties are confront 
ing the Production Ministry to work 
it departmentally. We should know 
that already the coal miners are work
ing under a great handicap. Theic 
work is very arduous and hazardous. 
On the top of all this, these middle 
people, the contractors exploit them. 
So, I would strongly urge that the 
contract system should be removed 
here and now. Let us begin from 1st 
October. This is a demand pen
ding for a long time.
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Then I take up the question of 
housing. Only a sum of Rs. 5 lakhs 
has been provided for, and that too 
out of the savings to b e  made. Now, 
there are about 25000 workers in the 
railway collieries. I do not exactly 
know how many are housed; a great 
many are not h o u s e d  and have not 
got Q u a r te r s .  If we g o  a t  the r a t e  
of 5 lakhs per year they will get at 
t h e  most only 150 houses and by the 
time the remaining colliery workers 
are housed it will be 50 years accord
ing to  th e  p r o g ra m m e  suggested a n d  
the money provided.

Then I come to the question of the 
implementation of the recommenda
tions of the Central Pay Commission 
for the railway colliery workers. Sir, 
originally these railway colliery 
workers were getting the Central Pay 
Commis^on scales for a long time and 
they were getting the same grain 
concessions as the railway workers. 
Thereafter sometime in the year 1950 
great injustice was done to them. 
They have referred the case of the 
railway colliery workers to the In 
dustrial Tribunal whether they should 
get the same grain concessions a<- 
were allowed to the other railway 
workers. The Industrial Tribunal,
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taking into consideration the other 
collieries, the market collieries, have 
brought these railway colliery work
ers also on a par with the market 
colliery workers with respect to 

these concessions. So, the conces
sions have been cut. When the Go
vernment is the employer in these 
railwas^ collieries, they should set up 
ideal conditions. They should be an 
ideal employer. Now, there are 
nearly 3,60,000 workers in the 
collieries all over India; there are 
about 1060 collieries and in many col
lieries which are owned by other 
employers, when we tell them to 
abolish the contract system on the 
plea that the Government have 
agreed in principle, they turn round 
and ask, *if they have agreed in prin
ciple why should they not imple
ment the same thing in their own 
collieries’. This is the same case in 
regard to housing and in regard to 
pay scales also. They ask us, *Have 
the Government implemented these; 
let them do so and we will follow'. 
Now, Sir, for these reasons I very 
strongly urge that the case of these 
railway collieries be not sent to the 
Industrial Tribunal that is proposed to 
be appointed for the colliery workers. 
Let the scales of pay recommended 
by the Central Pay Commission be 
implemented.
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Shri K. P Tripathi (Darrang):
Mr. Chairman, I welcome this gra
dual conversion of collieries by 
abolishing the contract system. I 
have just come back from the collieries 
and I can tell you, Sir, that when 
this news was flashed in the news
papers, there was great jubilation in 
the collieries. Therefore I think it is 
a step in the right direction. This 
contract system has been an evil and 
I think that the sooner it is abolished 
from all collieries the better. In one 
colliery in which I went recently I 
was told that when they work there 
for six days» five days’ wages v/ere 
paid to the workers and one day’s 
wages were taken away by the con
tractor. So you see what evil may 
lie in this syaTem  ̂ The system is
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pernicious and the sooner it is done 
away with, the better, not only in the 
collieries, but I feel that wherever 
there is permanent work carried on 
from day to day» the contract system 
should not be allowed there. The 
coi^tract system should be abolished 
therefrom.

I am very glad that the Minister 
is taking some grant from the House 
for the purpose of housing. As my 
friend Mr. Rao has pointed out, the 
money which you have budgeted is 
too small a sum for the purpose and 
for the programme which will be 
carried through. Recently I was 
shown some housing in a colliery call
ed Victoria Colliery. I was told that 
the tradition of housing in collieries 
is almost the same. The houses look 
like hovels or tunnels or caves, and 
each house had a row of rooms. Each 
room was eight feet by 24 feet. Do 
you know how many people were 
living there? There were 30 persons 
living there, and the whole floor was 
broken up. I asked them: **how do 
you sleep here?” They said they had 
to sleep there. There were also two 
women living, two women living with 
30 men. These men were working in 
shifts. So you will see. Sir, that 
these collieries house people in the 
way in which promiscuity might be 
promoted. 1 saw similar things in 
some of the plantations in South
India when I visited there. There
fore, I say that housing is one of the 
most important problems of col
lieries and plantations. Until and un
less you look into them, you will not 
be able to solve the problem of 
labour in either of these industries.
I beg to draw your attention to the
fact that the collieries as well as
plantations developed out of slave 
labour and therefore the vestiges of 
slavery have not gone away. There
fore, as soon as you take this problem 
in your hands, you will have to 
develop the units as models. If you 
develop them as models it would be 
incumbent on private owners to deve
lop their collieries also in the right 
way. They may also have to abolish
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this contract system in those opera
tions where they are continuing con
tract system, and they will have to 
provide better housing. The housing 
programme which was announced by 
Govt, from year to year has not been 
taken advantage of by the employers. 
What is the reason? The reason has 
to be found out and if you try to find 
out the reason you will see that all 
these industries which were floated 
hundred years ago are under-capi
talised. They do not want to expand 
their capital and for this reason they 
want to continue the housing as it is. 
If you continue as it is there is no 
hope of raising the standard of 
labour, and if you do not raise the 
standard of labour, then you cannot 
compare the production of your
labour with the production of the 
west—in U.K. and the United States. 
In the United States, for the last 40 
years, there has been a continued 
rise in the production at the rate of 
three per cent, per year. That was
not done only by labour. That was
done also by the mechanical and 
technical improvements, by the
higher wages, by the improved condi
tions of labour, etc., and this is very 
necessary. We have been listening 

. about certain schemes whereby the 
Government of India have invited 
technicians from the I. L. O. in order 
to find out how productivity can be 
increased. The more I study the con
ditions of labour in India the more I 
find that productivity cannot be in
creased until and unless the living 
conditions, wage conditions and 
working conditions are improved.

7 PJM.

The main reason why our labour 
produces so low is this: that it is
underfed, under-housed, under
nourished, has bad living and work
ing conditions. Therefore, I would 
request you. Sir, to note that the 
step you take today is a movement 
in the right direction. You will just 
try  to have a taste of how a col
liery has to be managed. You are 
trying to have model schemes. I 
would request the Production Minis
ter particularly to go on to the

management of other industries also 
so that he might have an idea as to 
how other industries should be 
managed so tha t models might be 
held forth in other industries also. 
Then only it would be possible to 
develop the private sector which is 
adamant and will not change. I 
would request you. Sir, to consider 
one point which I feel strongly. 
Other industries have been there for 
the last hundred years. I am not 
talking of the new industries, but 

, about the industries which were 
floated and have been for the last 
hundred years, which have enjoyed 
their capital over and over again so 
that in dividends alone they have 
realised the entire capital floated 
several times over. It is for you now 
to lay down minimum conditions of 
labour and if these industries do not 
provide the minimum conditions of 
labour, then it is time that the Minis
try  should bring forward legislation 
that any unit which does not provide 
this minimum condition shall not 
draw dividends. If you do not pre
vent the dividends, there is no way 
by which you can force these units 
to give minimum conditions as you 
desire. Therefore I really welcome 
this measure and I think it would be 
a measure out of which the Ministry 
would derive experience and hold 
forth a model for others to follow and 
it will be a measure also for the Minis
try to study the economics of the in
dustry with a view to finding out 
how best it may promote better liv
ing conditions, working conditions 
and wage conditions so that the con
ditions of labour in India might be 
something comparable—gardually
comparable— to those obtaining in 
the west. It is in this way that we 
can raise the conditions of our labour 
and hold forth our head before the 
world. Otherwise, there is no other 
way. Mr. Chairman, I thank you.

Shrl K. C. Reddy: I am very glad 
to find that the proposal to abolish 
contract labour and replace it by de
partmental labour has been welcomed 
in this House. The only point that
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has been made is that this replace
ment of contract labour by depart
mental labour in the remaining two 
collieries out of the eleven railway col
lieries should be done here and now, 
and should not be postponed till 1st 
April, 1954. The House will appre
ciate the fact that after the Govern
ment of India took a policy decision 
that contract labour should be replaced 
by departmental labour, this has been 
given effect to in nine railway colli
eries already. The two remaining rail
way collieries, Bokaro and Kargali, 
are the tbiggest railway collieries 
employing a large corps of labour. 
It is easily said when it is stated 
that it is better to do it at once, that 
it has to be done here and now. But it 
is not possible to do so. We have got 
to take certain preliminary steps be
fore we can do so effectively and satis
factorily. That is why we have fixed 
the target date, as 1st April, 1954, and 
before that date we want to put up the 
necessary buildings and other arranije- 
ments have also to be made, if we have 
to replace this contract system by the 
departmental system as already an
nounced. It is for the purpose of put
ting up the necessary buildings, etc., 
that we have asked for the token sup
plementary grant which covers a n?w 
service. So, Sir, I hope there would 
not be any impatience at the fact that 
we are doing this about six or seven 
months later. If we are able to do 
it, I think we can congratulate our
selves that we have done it in a 
fairly quick time.

3795 Demands for

Regarding the other point namely, 
housing, I wish to say straightway that 
there can be no two opinions on the 
suggestions that have been expressed 
by the hon. Members who have just 
now spoken. I realise the necessity 
for proper housdng of our labour wher
ever they are working. I also subs
cribe to the view that the more con
tented the labour corps we have the 
more efficient they will be and the 
better will be their production in our 
industries. There can be no two opi
nions about that. I can also freely
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confess that so far as housing is con
cerned for the railway colliery labour 
leave alone the other collieries, we 
have unfortunately for various reasons 
beyond our control not made as satis
factory arrangements, or as satisfactory 
progress as we would have liked to 
mak^. Government is keenly alive to 
the fact that the housing conditions of 
colliery labour leave much to be desir
ed and there is great necessity for oro- 
viding proper housing for railway col
liery labour. The programme that we 
have now before us is a very modest 
one, I concede. In 1953-54 we propose 
to complete 124 houses and in 1954-55 
we propose to put up another 362 
houses. We have to put up a large 
number of houses before we can say 
that we have provided satisfactory ac
commodation to all our rafilway colliery 
labour.

Hitherto the policy was for the Mi
nistry of Labour to take up this work 
and utilise the fund available in the 
Welfare Cess Fund. They were de
pending only on that source. But now 
we have changed that policy. The 
Railway Ministry are now the owners 
of these collieries, but the ownership 
will be transferred very shortly to the 
Production Ministry. We are consi
dering a plan as to how best to pro
vide the necessary number of houses 
for all our colliery labour and I have 
every hope that this programme, am
bitious as it may be called by some, 
but which is very necessary in the in
terest of labour and in the interest 
of the industry will be satisfactorily 
implemented in as early a period as 
possible. I need not say more about 
it at this stage.

With regard to the third point, name
ly, the implementation of the recom
mendations of the iPay Cofhmission, so 
far as the railway colliery labour is con
cerned, I wish to say a few words. 
The Central Pay Commission’s recom
mendations do not apply to casual 
workers and daily rated weekly paid 
workers. It refers only to daily rated
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monthly paid workers. There are 237 
categories of such workers in the rail
way collieriis. Out of these 237 cate
gories, the Pay Commission’s recom- 
mendatfons h;ave been accepted and 
have been ^?iven effect to in respect 
of 159 categories. In respect of another 
22 categories, Sir, the Ministry of Pro
duction has sent up a proposal to the 
Ministry of Finance and it is expected 
that the final decisions of the Minis
try of Finance will be available at a 
very early date. With regard to 43 
other categories also, proposals have 
gone to the Ministry of Finance and 
we are expecting a flnalisation of this 
also at a very early date. So, Sir, only 
13 categories more are left. In regard 
to them we are expecting recommen
dations from the Coal Commissioner 
and as soon as those recommendations 
are received. Government will be quick 
to pass orders thereon. It wdll be seen, 
therefore, in regard to a large number 
of categories, the Paly Commission's 
recommendations have already been 
given effect to. It is only in the case 
of a few categories that final action is 
yet due and I can give an assurance to 
this House that final orders with re
gard to those rertiaining categories 
also will be passed at a very early 
date.

These are the three points that were 
covered by hon. members who spoke 
on the cut motions. I hope the answer 
that I have given is fairly satisfactory 
and the cut motions will not be 
pressed.

Mr. Chairmaii: I shall put the cut
motions to the vote of the House.
The question is:

‘T hat the demand for a supple
mentary grant of a sum not excee
ding Rs. 1,000. in respect o f‘Capi
tal Outlay of the Ministry of Pro
duction' be reduced by Rs. 100.”

The motion was negatived.

Mr. Chairman: The question is:
“That the demand for a supple

mentary grant of a sum not excee

ding Rs. 1,000, in respect o f ‘Capital 
Outlay of the Mirtistry of Pi*oduc- 
tion' be reduced by Rs. 100.”

The motion was negatived,

Mr. Chaifman: The question is:
“That the demand for a supple

mentary grant of a sum not excee
ding Rs. 1,000, in respect o f ‘Capital 
Outlay of the Ministry of Produc
tion’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Chairman: The question is:

“That a supplementary sum not 
exceeding Rs. 1,000 be granted to 
the President to defray the charg
es which will come in course of 
payment dulling the year ending 
the 31st day of March 1954 in res
pect of ‘Capital Outlay for the 
Ministry of Production.* ”

The motion was adopted.

THE APPROPRIATION (No. 4) BILL*

The Minister of Finance (Shri C. D. 
Deshmukh): I move for leave to intro
duce a Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of India for the service of the finan
cial year 1953-54.

Mr. Chairman: The Question is:

“That leave be granted to intlt)- 
duce a Bill to authorise payment 
and appropriation of certain fur
ther sums from and out of the 
Consolidated Fund of India for 
the service of the financial year 
1953-54.”

The motion was adopted.

Shri C. D. Deshmukh: I introduce
the Bftll.

I beg to move:

“That the Bill to authorise pay
ment and appropriation of certain 
further srums from and out of the

♦Introduced with the recommendation of the President.




